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LElHSLATIVE ASSEMBLY. 
Monday, 8th March, 1926. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

TUANSFE1U! OF HEAD CLERKS OF CANTONMENT BOARDS. 

1050. ·Mr. S. Sadiq Basan: (a) Is it a faot that many of the head 
olerks of Cantonment Boards are never transferred from one place to an-
other and that they spend their whole servioe at one station? 

(b) Do Government propose to oonsider the advisability of the transfer 
of the head olerks of the Cantonment Boards within Military Distriots or 
Commands? 

IIr. 11:. Burdon: (a) and (b). Head clerks of Cantonment Boards are 
not tra.nsferred from one cuntonment to another becaU!le they a.re not Gov-
ernment servants. They n.re paid out of local cantonment funds and are 
not borne on a combined roster. It. wm be evident therefore that my 
Honourable friend's suggestion is not really practicable. 

RESTRICTION OF THE OUTrn OF RAII.WAy-oWNED COLLIIIIIl.IES. 

1061. ·.WWoughby Oar.,.: 1. Will the Government be pleased to 
state if any orders have been issued to res.trict the output of railway-
owned collieries during 1926, on account of the present depression in the 
Indian coal trade? 

2. If the answer is in the negative, do Government propose to 
C'onsider the advisa.bility of immediately issuing suoh instructions? 

8. Do Government propose to consider the advisability of slowing 
down the development of new railway collieries throughout 1926 and 
until the present depression of the Indian ooa1 trade shows signs of passing? 

The BOD01I1'&bl. Sir Oharles Inn •• : 'J'he Governtnent of India. have 
nothing to add to what they said on this subject in their letter of 16th 
October last, to the Indian Mining Federation, which letter has been 
published. 

RElfOVAI. Oil' THB DISTRICT OR COlflfAND HEAOQtTARTEIUi PROJ.r POONA 
TO SECUNDERABAD. 

. 1052. -nt. K. G. Lohokare: (/I.) Will Government be pleased to day 
If they. have I,u;lderoollsideration any proposals to remove the District or 
Command Headquarters or the military station from POODa. to Secunders-
~  . 
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2088 tEGISLATIVE ASSEMBLY. [8TH MAR. 192tt 

(b) If so, what are the reasons which lead Government to think of dis· 
carding Poona. in favour of Secunderabad? Have final ordep been issued 
regarding this removal? 

(c) Have Government received representations from the residents of 
Poona and Kirkee Cantonments praying Government to disapprove the 
proposal? 

(d) Have Government seen in the newspapers reports of meetings held 
in Poona for the a.bove purpose? 

(e) Have Government under consideration more proposals to concen-
trate the troops of the Southern Command in the southern parts of India? 

Mr. E. Burdon: (a) Certa.in i~ ssi s of the kind indicated in the 
question are proceeding between Army H.eadquarters and the local mili-
tary authorities. 

(b) No decision haa 'been a.rrived at. The military authorities them-
selves ha.ve not yet framed their final opinion or submitted any recom-
menda.tion .toGovernroent. 

(c) Yes . 
. (d) Yea. 
(e) The question is not tmderstood. If my Ronoura.ble friend will be 

tnoreprecise, I :will endeavour to answer him. 

MAINTENANCl<: OF THE ROAD ON TilE PAHARGUNJ RAlI,WAY OVEltBIUOOE 
AT DELHI. 

··,;1058.. tDr. K. Q. Lohokare: Will Government be pleased to say if they 
intend to keep up the road on the Pahargunj railway overbridge a.ll Delhi? 
If so, when is it expected to be rendered servioeabl& for vehicular t a ~ 
If not, do they intend to remove the overbridge and when? 

The 'HonOurable Sir Owles InDe.: It is usual in such cases for the 
looal road authorities to take over the maintenance of the 'roadway on the 
completion of a, new overbridge, but there has been some delay about their 
o.oeepting this. responsibility in this CRSC. The Government have no in-
tention of removing the overbridge. 

THE DIRECTOR OF PUBLIO lNFOR1UTION. 

1054. *Mr. Q..&J& Praaad Singh: Ca.) Is it 0. fact that Mr. John CoatmMl, 
Director of PubUclnformation, entered the. Police Department on 2l1t1l 
January, 1911? If so, what wore his antecedents before he entered Gov-
ernment servioe? 

(b) Is it a fact that he resigned Government service, or that his services 
Were is ~ e  with at one time; if so, under what circumstances, .and 
when; and when was he taken back into Government serv.ioe again? 

(c) What was Mr. Costman's paybe£ore he wa.s appointed Directoro£ 
Puhlic Inform:ntion, a.nd what is his pay now? 

(d) Was Mr. Cootman in any other Department of ve ~t  except 
the Police service? ' 

(e) 19 it a. fnot that Mr. Coatman is DOW engaged in writing a history 
of Lord Reading's administration in India.? 



~  

.!'he Boqourable . Sir Alen.nder Muddlman: (a) Y ~s. 1Jefol'C he entered 
t.he Police Mr. Costman took the B. A. degree at Manchester University in 
il.910 and was also a University Scholar in Freneh and German. 

(b) The answer Js in the negative. 
(0) Rs. 1,750. Ho now draws Us. 2,000 per menscm. 
(d) No. 
(0) Yes. 
1Ir. Gaya Prasad Singh: Is it a filet that before his appointment as 

Direetor of Public Information Mr. Coatman was on special duty at Simla, 
where he was engaged in writing a book on Indian reforms whioh is now in 
the Preaa? 

The BODourabIe Sir AleuDder Muddlman: He was on spec.ial duty in 
my Department. 

Hawab Sir Sablbsada Abdul Qaiyum: Are the Government aware tha.t 
Mr. Coatman's litera.ry attainments and academical qualifioations were so 
high thst his services were at one time requisitioned for a national 
ir!llltitution and that he could not be spared? 

The Bonou.rable Sir Aleu.nder Kuddiman: That ie B fact, Sir. 

REVISION OF THE P.H OF SUI'EIUNTENDKNTS OF P08l' OPFIC1!:S. 

1051'5'. ·Dr. K. G. Lohokare: (a) Will the Government be pleased to 
st&te whether any revjsed seale of pay was propoeed by the then Hon-
ourable Member in charge of the Departmenl, of Commerce and Industr)', 
for Superintendents of Post Offices after receiving a deputation from the 
Postal Officers' Association in 1920, and whether any eRect has been given 
to that proposal and also to state the nature of the proposal? 

(b) If the answer to the last pnrt of part (It) is in the negative, 
will the Government be pleased to give the reasons therefor? 

The BonourabIe Sir Bhupendra Hath Kltra: (a} and (b). The revised 
scale of· pay to which the Honourable Member a.lludes is probably tha.t 
proposed in September; 1920, by the Director General, Posts and Tele-
graph!!, namely, Rs. 800-25-550-80-8.'50. After mature consideration 
the Government of India deeided that no revision of HHJ Beule of pay SIlIIC-
tioned for Postal Superintendents by Lhe Secretary of State in April 11:l20, 
WBS at that time justified. 

MlI!MORUUl ()J' THE SUPERlNTElfDENTl'I OF PORT OYPICES .AND THE 
POSTAl. OFFICERS' ASSOCIATION. 

1056. -Dr. K. Q. Lahome: (a.) Will the Government be pleased 110 
state whether (i) the memorials of July, ]1)24, hy the Superintendents of Post 
Officos addressed to the Secreta.ry of State for Inltia, and (ii) the memo-
rial of Oetober, 1928, from the Postal Officers' Association to the Secretary 
of State for India, regarding the pay, pension and prospects of Postmasters-
General have. yet been forwarded to .the See:retary of State for India? 

(b) If so, will Government be pleased .to sta.te the da.tes on which eaoh of 
these memorials was forwarded by them to the Secretary of Sta.te? 

A 2 
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The lIODourable Sir Bhupendra Hath Mitra: (a) The Mep10rials have 
been forwarded to the Secretary of State for India. The memorials of the 
Super.intondents of Post Offices have been withheld under the rules, but 
the subject matter of them is under the consideration of the Government of 
India and orders will issue shortly. A consideration of the memorial of 
the Postal Officers' Association regarding the pay, pension and prospects 
of Postmasters· General was deferred pending the roport of tho Hoyal Oom" 
mission on the Superior Public e v~ s in· India and the Association ap-
prised of the fact. The memorial is now under the consideration of Gov-
ernment. 

(b) Does not arise. 

ELIGIBILITY OF INDIAN OFFICEltS HOLDING KING's COMMISSIONS FOR 
LEAVE PASSAGE CONCESSIONS. 

1057. ·Sardar Bahadur Oaptaln Kira Singh Bra.r: (a.) Will the Govern-
ment be pleased to state whether the regular Indian Army officers of 
Indian nationality, eit.her recruited and trained at Sandhurst, or t"ra.ined at 
Indore and who are drawing the Indian Army allowance, are entitled to 
the same passage concessions to England as the Indians in the Indian Oivil 
Service and the Imperial Police Service? 

(b) If the answer to the above is in the negative, will the Government 
be pleased to state the reasons for the distinction? 

Mr. B. Burdon: (a.) Indian officers holding King's Commissions a.re not 
eligible for leave passage coneessions. In this respect t ~i  position is the 
same as that of Indian oflicers of the 1. C. S. recruited in this country, 
all Indian officers of tho Indian (Imperial) Police Service and all Indian 
officers of all other services. 

(b) rroo only Indian officers eligible for passage concessions are those 
Indian members of the 1. C. S. who draw overseas pay. They were grant-
ed tho concossion on the spedul recommendation of the Leo Commission. 

EMIGRATION Q}' INDIAN LABOUltERS TO FOREIGN COUNTlUBS. 

1058. ·Mr. O. S. Ranga Iyer: (a) Will the Government be pleased to 
state into what eountrics Indian labour cmigration still t~ es to pour? 

(b) In what countries'is the emigration of Indian labour prohibited? 
(c) Is South Africa. one of them? 
Mr. J. W. Bhore: (II) and (b). Emigration for purposes of unskilled 

work is lawful only to Ct~' l  and Malaya. Emigration for the purpose of 
skilled work is lawful to all countries subject to the safoguards provided 
in Chapter IV of the Indian Emigration Act., 

. (0) The Union Government under their own Immigration le.w prohibit 
the entry of Indian emigrants into South Africa. 

GRANT 011 INCREASE OF PAY TO THE POSTAL OrrICUL8 STATIOlBD nt 
PATNA. 

]059. ·Kr. DtvaJd Pruad 81Dha: 1. Is it a fact that the Postmaster of 
the Patna Head Office ill empowered to exercise the functions of t.be post: 
:Blostel'S of a fil'llt cl88s Head Office? 

-, 
4 '~ 1 
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2. Is it a fact that the Postal Committee of 1920 recommended a higher 
time-scwe 01 pay for those men of the subordinate B£lrvice in .a fir:st Class 
Head Office than for those in a second class Hend Office? 

8. Is it a fact that -the Patna Post Office was & second class H~ .  Office 
when the Government accepted the recommendation of the Postal Com· 
mittee and that the scale of pay fixed for a second class office was tHere-
fore given to the officials working there? 

4. Is it a fact that even after the status of the- Pa-tua Post Offioe. was 
raised to that of a first claBs Head Office the officials arc still being paid ho 
pay Dxed for a second claBS office? 

5. Why was the time-scale for 0. first class office not applied to' Patna2 
6. Do Government propose t.o consider the question favourably? . : ' 

The Honourable Sir Bhup6ndra Bath lIltra: 1. Yes. 
2. Yes" so far as the clerical staff is concerned. The reasons, howevllr, 

for the recommendation of tho l'ostal CommJttee of 192(i, were that 1st 
class head offices are in large towns where the oost of living is comparatively 
high and that the work in them is usually more arduous and more diffi'· 
oult than in the smaller offices. 

8. Yes. 
4. The status of the l'atno. Head Offioe has not been raised to that of 

II. first class Head Office. The position is a.e stated in the' replics to parts 
1 and 5 of the Honourable Member's question. 

5. The town of Patna. ;s not considered to be of suffieient importance 
post ally to justify a go.zetted Postmaster being placed in charge of the 
local hend office. It is only for administra.tive oonvenience, e.g., that the 
Postmaster, Patna, may have direct access to .the Postma.ster-General, that 
the head postmaster a.t Patnl!. has been pennittcd io exercise the powers of 
a first clo.ss postmaster on his own pay. . This ooministrative measure' pro-

. v~ es no ground for 0. general rise in the pay of the postal officials stationed 
in Patna. 

6. For the reasons given in the reply to part 5, Government are not 
prepared at present to alter ilie existing arrangement. 

Mr_ Devakl Pruad 1iDh&: Will the Honournhln Member statA whnt 
justifioation he ho.s for so.ying that PatnR is not n plnce 0'1 sufficient import· 
~~ . 

The KonourableSir Bhupendra Nath Mitra: That dnpends on the 
volume of work done by tne Post Office. 

III. CIa,a Pruad Singh: Ts not, ~t R the capita.l of A mo.jorprovince? 

. The BODOUlable Sir Bhupendr& Nath lIUra: lam fully. 8wnre of thnt. 

Mr. DevaJdP1'aaad Sinha: Arc t,he postal Wl'lrkel'!! in 'Pntnlt ~I i e  to 
handle 8. smn1ler number of letters t,hlln thC' pOfitill workcl'!! in tnt.) post. 
offices of other provincial headqllnrtc1'1'l? 

The Honourable Sir Bhupendra 'Rath Mitra: T hRvn ",lrc/l,lv \lAid thnt. 
the vohi'mA of work nt PlI.tna doolJ not 1uFltifv the D.isi ~ of .t,he ' ltll~ R of 
the post offioe. 
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,Mr. ,. »U:. Is it the opinion of the Honourable Member that the 
proviJwe of Bih8.l' and Orissa has not attained its majority ,and that Bihar 
and Orissa is not a major province? 

Mr. Prellden\: No questions asking for opinions oon be asked? 

GlUNT OF ADVANCE INOREMENTS '1'0 CERTAIN Cr.ERKS IN THE OFFICE 
OF THE DIRECTOU GENEltAI., POSTS AND TET.EGRAl'HS. 

lO60. ·Kr. Devakl Prasad Sinha: (a,) Is it a fact that an advance incre-
ment was gra.nted only lllst year in the time-scnJo in favour of a clerk named 
Bahu Murari Mohun Mukerjee of the office of the Director .Gencral,Posts 
aud Telegraphs, remedying the anomalous position that existed in regard 
to the fixation of his pay since 1st March, 1921? , ' 

(b) If the answer t.o the above be in the affirmative, will the GQvern-
ment be pleased to say whether similar e e i~ e ea lie i ~ e t 
of the a.nomalous cases lIS to t,he fixation of pay of certain other clerks of 
that ,office, senior to Babu Murari Mohun Mukerjee in service and who 
were drawing oontinuous acting allowance in tho R cadre like him before 
December 1920 and up to March 1921? If not, why not? 

(c) Are Government prepared to consider t,he cases of those clerks who 
have the same kind of grievances? 

The Boaourable Sir Bhupendra Hath Kitra: (<£) No advance increment 
was granted but the pay of the derk named WEtS refixed. 

(b) and (c). Government hEtvc no information. If any individua1 has 
a. grieva.noe, he is at liberty to appeal to Government in the usual manner. 

CONOESSIONS TO THE STAPF OF TilE O"FW:( OF Tim llm¥.OToR GENERAl;' 
OF POSTS AND TltT.EGRAPHS ON TItANSFER TO DET.lII. 

1061. ·Mr. Devaki Prasad ,Stnha.: (a) Is it a fact: 
(i) that Government have already announced the ooncessions and 

remunerations to he given to the staff of the office of the 
Director General of Posts and Telegraphs when they arc 
transferr()d to Delhi with the office: 

(ii) that the staff considered t.hose concessiolls as inadequate and 
submitted a petition last year addressed to the Ditector 0."0-
eral: . ' . 

(iii) that in an order dated the 28th November, 1925, of tDe Deputy 
Director General thestait were informed that their prayer 
regarding the concessions was under consideration of. the 
Director General? ' ' 

(b) What decision ha.ve the Government arrived at ontO •. sQ re-
presentation? . 

, The Bemourable Sir Bhupendra Xath .ttra: (a). (i) 'No'. ' ~ pl'6posQIs 
of the Director GCEeral, P9StB and e a ~  on the s~Ne t which wllre 
generallv,.endorsed by the Govl'rnrnent of Indta h!\ovc recolvea tnc appro"al 
of the Standing Finance Committee. 

(ii) Yes. 
(Hi) Yes. 
(b) There WBS no e ~ e t ltti  to the address of the Govenimont of 

~ll ia. The j'Oint petition was addressed to tho Director Genera.l who., I 
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understand, considered that the coneessions proposed by him were suffi· 
ciently liberal but that in matters of detail, slight modifications might be 
necessary; these are under his oonsideration. . 

lIr. Devaki Prasad Sinha: Will the Honourable Member state when. he 
will be in 0. position to announce his final decision with regard to the 

,representation referred to in (b). . 
The Honourable Sir Bhupendra lfath Ifltra: As I have already s&id, 

~  is no representation before Government. 
JIr. Devakl P.rasad Sinha: Am I to understand t,hat·the Direot,or General 

will a.rrive at his' decision without consulting the Government? 
. The HODourableSir Bhupendra 5ath Kltra: I do not quite underst8nd 

what the Honourable Member is referring to. I have already said that a 
certain decision has been arrived at by Government. 

JIr.De9ak1 Prasad Sinha: I understood the Honourable Member to say 
that some portions of the representation have not yet been disposed of and 
they are still under the consideration of the Director General of Posts and 
Telegraphs. Am I to understand that the Director General in atriving at 
that decil'lion will act without consulting the Government of India? 

The Honourable Sir Bhupendra Nath Mitra: If the expenditure involved 
is within the powers of Hie Director Genera.l, he will undoubtedly. do so. 

LETTER FROM THE PJUVATE SECRETARY TO H. E. TilE GOvB'RNoa OF 
BOMBAY TO THE SEORETARY OF THE Sutn'HIND'O' ASS()CJA'T!ON 

'II.l!!GARDING THlil ApPOINTMENT OF HINOUS'l'O HIGHER POSTS 
IN 'l1lE PUDT.IC Sll:1tVrCES IN SIND. 

1002. ·Kr. BuchaDdral Vt",mdu: (a;) Has ·thetl,t\ention··ofitbe Oov· 
'ernmEmt of India. been dl"8wn, to the letter of HiB Excellency the Govemor 
of Bombay's Priva.te SecretBr.v, da.ted the 5th November. 1925, to the 
addresj!! of the 8.ecretary, Sind Hindu Aasociation, \ ~ tai  W10ng 
others the followmg. passage: .. 

"In connect.ion with the complaint made hy yonr A ~ ati  that Bindus are not 
being appointed or promoted to higher postA in the puhlic services in Sind to the 
eXtoI)nt that they e~ ve  I am to l1li00 yo. the aooompanring statem. QowlD, how 
the Bind Hindu members of the Legislative Coul1cil have voted since' the Reformed 
Conncils werll started in 1921.' . 
. Th_ ,figures indica,te that dl,lring t e~ ee ~  o.f the i llt~ Dle l' il 

your representatives have recorded, for ano against Government the follpwing perCentage 
of the total number of votes eailtby each: . 

Mr. Pahlajani • 
Mr. Jcthanand Mukhi 
Mr.Ojha 

For l. e ~e ~'.  ,Against OOVCJ"t).lDeJlt. 
. 9 per cent. 91 per cent. 
. 14 " 86 " 
..il......' 19'" " 

.At tM mctiOll1l of 1923,. yuur ~ it  baq ~ t. .~ o( i t i~ the 
attitude of your representatives on the Legislative "COnncn. with th", r!!RuTt tnnt they 
re·",lootol'd the two memhers who had helln t.he strongest opponems of GoVt!!'nment'mid 
reple.ced . the. moat moderate of the thr<lll by. Mr. Advan4 who, Jtaft in .tbe. IMt two 
years voted, against ~ve e t 70 timeR and for OOYllrnmt'nt onMi. Thn pt'!I"eentage 
of . tt\~ against Government to tota\vot811 record"dhy each member during 1924 '&IId 
1925 works out- to the nearetlt figure as foilowR : . 

.Mr.Ml1lni 
Mr. Pnb1Bjani , 
Mr. JetlJanand Mukhi 

~ ai ~t G()l'enupltlt. 
. Mpf!r e~t. . 

00 , •. 
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It ·bas been represented to Hi. Excellency that the8e figures a ~. not ~ t.han & 
dim reflection of the general attitude towards Government of the great maJority of 
the Bind Hindu oommunit.y, and specially of the Amil or bureaucratic section of it, 
which is most concerned with Government appointments; lind it is said that these 
figures merely confirm wha.t can be otherwise inferred from the activities of Ami! 
agitators and the publications of Amil editors. It has been consequently suggested 
that, in milking appointments to Government s(lrvice, specially in making higher 
appointments, f'.rllvI!rnment would do well, and would indeed be taking the only prudent 
course, to select their servants rather from among those who are its supporters than 
from thoS8 whose representatives have been its inveterate opponents." 

(b) If so, have the Government of India circularized other Local Gov-
ernments to MOpt the principle indicated therein, that preference in 
patronage of appointments jn Government service should be given to thc 
community whose members in Legislat,ive Councils vote with Government, 
or repudiating the sa.id principle according as the Government of India 
approve or disapprove of the same? 

(0) If the Government of India have not already so circul.a.rized other 
Local Governments. do they contemplate doing so? 

(d) If not, why not? 

The Honourable Sir Alexander lIuddJman: (a) Yes. 
(b) and (0). No. 
(d) Because Government do not consider any such reference necessary 

or desirable. . 
D1"an Bahadur '1'. Rangachar1ar: May I ask tho Honourable Member 

whether Government have issued any intimation expressing their disa.ppro-
val of the course adopted by tho Bombay Government? 

The Honourabl., Sir Alexander lIuddiman: If the Honourable Member 
had listened to my answer to (b) he would have gathered that we did not 
do so. 

D1"an Bahadur T. Rangacharial: Do not the Government of India 
consider that it is objectionable to keep a reoord like this and punish the 
whole community? 

The Honourable Sir Alexander lIuddiman: I do not understand what 
. tho Honourable Member menns. I do not propose to take any action. 

Dlwan Bahadur '1'. Rangachar1ar: Do the Government of India keep 
such 0. record so far as tho voting in this Assembly is eoncerned? 

The Honourable Sir Alexander lIuddiman: We have not vet instituted 
that procedulP,. • 

Dlwan Bahadur T. Rangachartar: Why not? 
Th. 'Honourable Ilf Aleunder Jludd1man: Because it does not com-

mend itself to me. 
Kr: Harchandr&l Vlahlndaa: Mav I ask whether the Government do 

approve of tliiR letter of the Bombay Government directly punishing a 
wholf1 community for the sins of the Members of the Oouneil? 

'l'be Honourable Sir Alexander Muddtman: The matter was not Rub· 
mitted toO me, and it is not before me for my judgment. I do not propose 
to interfere in the matter. . 
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Mr ••••• .Toahl: May I ask whether it is not a. corrupt pre.ctioeto in-
fluence the voting of the Members of the Legislature by offeringe. bribe to 
the community? 

The Honourable Sir Alexander Jluddlman: I will consider the Honour-
able Member's suggestion. 

Dlwan Bahadur T. :B.ulachariar: May I ask whether the Honourable 
the Home Member will consider the desirability of introducing a provision 
in the pending Corrupt Practices Bill that tho Government should not do 
such II. thing? 

The Honourable Sir Alexander Kuddlman: The Honourable Member is 
on the Select Committee. He ca.n bring forward his own amendments. 

Diwan Bahadur T. llaDgachariar: I will try. 

EMPJ,OYMENT OP THE INDlAN ARMY ON EXl'EDlTlONS OUTSIUE INDIA. 

1063. -Dr. E. G. a~e  With reference to replies given to the 
starred question regarding t ~ use of the Indian Army for purposes other 
than for India by Mr. Ranga Iyer on the 16th February, H126, will Govern-
ment be plcBSed to state: . 

(1) On what occasions and for whom was the Indian Army used for 
purposes other than for India-<luring the last SO yell.l'S? 

(2) \Vhat were the units, Lhe number o{ personnel. officers and tronA-
port and other military equipment lent on each occosion? 

(3) What amount was lIrooited to the Indian Treasury on each occa-
sion for such uSu by the authorities to whom tho Indian ArmJ 
was lent? 

(4) What is the numh'!T of personnel and officers killed, invalided 
or lost on oach oceasion? 

(5) What is the cost of militar'y equipment lost, destroyed or other-
wise renderoo unilcrv:oeable on each occasion? 

(6) What, if any, compensation for l ~s of personnel and equipment 
has been reoovered on each occasion from the authorities for 
whom the Annv was used? . 

(7) Whether injury and invalid pensions of personnel invalided and 
gratuities and pensions to families of personnel killed during 
the period were recovered from such authorities? . 

(8) Whether pension c'lntributionR for the period the personnel served 
. suoh authority have been recovered? 

(9) What is the amount paid out of the Indian Treasury to cover 
lhe full cost of maintenance. pensions, loss and damage, etc., 
on each occasion? 

(10) Whether figures 11.8 per. above questions are available for occa-
sions on which t.hp Indian Army was used for non-Indian pur-
poses before the ~ast thirty years? If ao, for what period and 
will Government be pleased to lay them on the tahle? 

1Ir .•. BardoD: 11) I lay on t.he table a statement giving the informa-
tion desired by the HonourRble Member. . . 

(7) and (8). Yes, except thRt the extra. non-etTective cha.rges arising out 
of the Great War are borne by India 8. part of the additional cootribut,jon 
to His MajestY'1l Government. 

I regret t,hat toe informatiop "sked for in the other parts of the question 
is unobta.in¥>le. 

.. 
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Brote_nt,giving the inlormutio71. e~i e l ,in part (1) 01 daTrnf!. ~e ~  No. ~ i . 

(a) Indian Army units have been ,used. on tbe follo1ring expeditions since 1896: 

Mombassa 1896. 
Jubal&nd 1898. 
Ugl\nda 1897. 

Juhallmd 1901. 
China 1900. 
Somaliland 1902-04. 
Persia 1912. 

Great War 1914-1918 and consequent post,WlI1' garrisons. These units were ~e  for 
lmporial purposes." , . 

(1)) 'Units of the Indinn Army have also been used as part of the normal'peMe til'Dt! 
garrisons of: 

Ceylon (pre·war). 
Straits Setth-ments IUld Fedorated Malay States .(pra and pOllt-war). 
China (pre and post-war). 
Persian Gulf (pre and post·war). 
Iraq' (post.war). 

These units were and ore used fol' Imp!'rial purposes. 
(c) The following have lIot boen included in .the above: 

;. ~ ',--

. (i) Indians serving voluntarily in non-Indiun Army units, Buch as Indian 
contingents of the King's African Rifles. 

(ii) Units stationed at Aden. 

INDiAN R1U'nEI'IITMENT ROOMS AT STATIONS ON TITE EAB'l' IN1l1AN; OUDH 
AND ROHIJ,lOU.Nll, AND IH:'No.\T, AND NORTH WESTEltN RAIl,WAYS. 

1064. tKhan Bahadur Sarfaru,K1I8S&in lthan: 1. Will the Government 
be pleased to sla.te: 

(a) the na.mes of the Rto.tions on the East Indian, Oudh' Qnd Rohil-
~  and Bengttl (lnd North e t~  ll~il a s  r.espectively, 

wluch have Indian refresllment rooms, tind ' 
(b) if Patna Junction, Mobmeh Junction, Moghalsarai Junction 

and Mwr.affarpllr stlltlons have Indian rofrosument rooms? 
2. Do GOV(Jl'llrncnt propose' to open T ndian refreshment rooms in all 

,the important railway stotions on 'the above Railways in the near future? 
" 

The Honourable SirOhariu Inn.l: 1. (al arid (b): The infQrmation re-
:quired h'y t.he Honourable Member clm be obtained from the published 
Time Tables of the RailwaYI referred to. 

2. The ,Honourahle Memhor is referred to thll debate on this subject on 
February ~ t . It is t a t' e ~i i i e eivi ll ~sta tatte ti . 

lbHA'NPEtl CUSTOMS DlITIBSONlNbJANGOODSJI!XP'o1t'rp,:1> TO TURKEY. 

1065. ~ . Gaya ~ Singh: Is it a fncttliatlndian:8'ood. ~ e te  
to 'furkey have now to pay eight. times the ordinary custom duties? If 
so, since when, and why? 

The Bonloarable l a ~  Innes! Infonnat.iori lls e ei~e  re.eently 
that Turkey proposed to raise from five to ei'ght the oo-(>fficient of increase 
,of duties onlgoods coming from' eoontries with whieh' COmmercial Treaties 
or ConventioDs had not been concluded nnd e e e tllti ll'~ e eiv l  
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from traders that it was i~te e  to apply the enhanoed dutaes to Indian 
goods. The Government of India had howe vcr already adhered to the Com-
mercial Convention with Turko.y, and they therefore consider that diff!':r-
entia! enhancements in duties nre not applicablo to goods imporlod. into 
Turkey from India. The Government have therefore asked for exact in-
formation. 

CONIiTIl.UCTION OF THE l'ROl'QSED RAU.W.\Y BETWEEN l\!uZAiFF.a.al'Ull ANU 
SITAMAHHI. ' 

1066. ·Kr. Gay& Prasad Singh: (a) With referenoe to st8l'J"ed qU6RtioD 
No. 154 of the 25th January lalit, and the reply of the Government that 
the proposed 'ra.ilway line between MuzafflU'pur and Sitamarhi (Bengal 
and North Western Railway) in Hihnl and Orissil "is alneady included in the 
programme of new lineR Iikelv to he considered for construotion in the near 
future ", will the Government Le lell~t  to say when the 8urva.y is likely 
tu be completed, and the work tnhen in hand? 

(b) In what time is the line iilcciy to be completed? 
, The Honourable Sir Oharles InDes: The question of the construction of 

th(, proposed railway between Muzllffarpur ,and Sitamarhi W88 disoul!sod $t 
the beginning of last month, h,Y the Agent of thl1 Dengu) and Nortp WC:JsLern 
Railway with the Government of Bihar and OriSBa. 
, The line is not likely to prove rUllluncrative IAJld the Agent reports t ~ 

the Local Government does not ('onsido/:' tne project an urgent one a.nd is 
not prepared to guarantee it,. 

In thu ciroumstances, OOVe11llm:nt do not propose to take My further 
action at es~ t. 

t~ CRI I N 011 CONDITIONS (W SF.ltVICR l'OR POSTS EAltM'AttKR;j 1'0 It 
THE INIHAN Ell!: 'ATIONAI. SJ!:UYICI(. 

1067. ·Kr. Gaya Prasad Sinf;h: (a) Will j,he Government be plea'sed to 
Btatc if .any correspondence has passed between the o-overnment of Bibar 
and Orissa and the Government of J ndia, referred to in the reply to question 
No. 156 in the Biharand Orissa LegislativeCouncil on the 16th February, 
1926, regarding the conditions of I'(>.rvioe which may. be prescribe4for the 
posts now earmarked for the Indian EduoatIonal Servioe? If so, wh'at 
is the final decision arrived at? ' 

(b) Have the Government received MY memorial from members of the 
ProvinciRl Educational Service on the SUbject., 

Kr. 1. W. Bhore: (II) Yes. No decision nas yet been reached i~ the 
matter. 

(b) The answer is in the e ~tive. 

I l'i .~  01' TlJE RAn.w AY Fl;RllY t H~ lIE'I'weiN'M6lro1nR AND 
MONnnVlt GlUT . 

. ,1068 .• Kumar GangaDaDd SiDha!(a) Are Government aWlU'eihat thEj1"lJ 
have been numerous oomplaints againat the railway .ferry se v.i e t ~ 
Monghyr Rnd MonghyrGhat in Bihar and Oris8a? '., . 
. '(b) Will the Government be pleased to state when the East I~ia  

.Railway propose to t,ako direot chlU'ge of the said ferry servipe? If not, 
wUl the Government consider wbether the said ferry service $bould 1>,e 
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ha.nded over to the Bengal and North ~te  Ra.ilway, if tho latter under· 
ta.Kes to run the ferry direotly under its own. charge, and I}ot through 6 
oontra.ctor? If not, what stops do Government propose to take to improve 
the sa.id ferry servcs? . 

The Honourable Sir Charles Innes: (a) The Honourable Member is re-
ferred to the reply given to question No. 1848 asked in this Assembly on 
15th Septomber 1924. 

(b) So fllr 68 Government lire aware the East Indian Railway l~  not 
at present propose to ta.ke over tho working of the ferry servioe. The 
Bengal snd North Western Railwa'y applied to t.he Railway Board for per· 
mission to establish a ferry service, but the Board after oonsulting the Local 
Government decided not to interfere with the existing I\rrnngements. 

hrl'ROVElIENT or THE LAW REI.ATING TO INCOME-TAX AND SUPJIR-TAlC. 

1069. *Kr. O. S. Banga Iyer: (a) Are Government aware that the 
super·tax is felt to be a fornl of douhlfl taxation? 

(b) Was not the Buper·tax a war measure as originally oonceived? Do 
they propose to abolish it at the earliest opportunity? If so, when? 

(c) Will thfl Government be pleased to sta.te whether they propose to 
assimilate fho rules for the refund of the super·ta.x, so long as it remains, 
with the rules for the refund of incomtl·tax, the refund to be on the basis 
of tne whole of the pronts and not merely on dividends deolared? 

(d) Do Government pl·opose to consider the equity of making provision 
for business losses when counting income·tax and making it permissible 
for an assessee to carry forward losses for a period of three years? 

(e) If answers to (0) and (d) be in the negative. will the Govern· 
ment be pleased to state the reasons? 

The :Honourable Sir Baall Blackett: The late Sir W. Meyer specifically 
decla.red both in his spl;lech on the Budget for the year 1917 and in the 
debate on the Buper.tax Bill (1917) itself that the ta.x was not intended 
to he a temporary finMcial expedient. The question or the improvement 
of the law relating to income and super.tax which is, I gather, the purpose of 
the la.tter portions of J.he question, will be taken up in connection with the 
report of the Tflxat.ion Inquiry Committee. 

Mr. Dev&ki Prasad Sinha: Are Government aware that in every other 
oountry s e ~ t,!\X is considered to he thc most soientific form of taxation? 

'l'he Honourable Sir Bull Blackett: It depends on who. is asked to oon· 
sider that .question. • 

RECOMMENDATIOSS OF' THE INDIAN MF.ltCANTlJ.E MARINB COMMITTEE. 

1070 .•• r. C. S .. :B.&Dga !yer: (a) Did the Indian Mercantile Marine 
Committee recommend the establishment of 8 training ship for the 
purpose of Dautical training, the reserving of the coasting trade of India 
to ves el~ owned and managed by Indians; starting Bnd developing the 
ship·building industry in India by liberal help from the Sta.te? 

. (b) Wha.t hl\ve the Government done to give effect to the recommenda· 
tions of the said Comtnittee? 

~  Do theypropos6 to give effect to all or any of them? If 80, when and 
bow? If not, why not? 
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The Honourable Sir Oharles Innll: (a) Yes. 
(b) and (c). The attention of the Honourable Member is invited to the 

answer given to similar questions. asked by Messrs. Kumar Sankar nay 
and B. Das on the 26th January, 1926. 

Diwan Bahadur T. ltangachariar: How long, may I ask, will a similar 
answer be given? 

The Honourable Sir a le~ InDes: The Honourable ~ e  will have 
Rn opportunity of put.ting t.hat question later on in the debate 011 this gra.nt. 

PAltTICULA1tS RELATING TO CANDIDATES SJilLECTED FOB S"NDUURST ur 
'1'0 THE YEAR 1925, BTO. 

1071. *1Ir. N. II. oTOIhi: Will Government be pleased to supply the 
following information: 

(A) (1) The name, caste and province of the oandidates selected for 
Sandhurst up to 1925 ending and the yellr of selection of oach oaudidate j 

(2) Educational' qualifications of these selected candidates j 
(3) Whether appeared for the entranoe examina.tion or not; 
t4) Whether pfl,ssed or not j 
(5) Whether selected by the Government of India: or direotly by the 

Secretary of State i 
(6) Whether seoured Commission or not; 
(7) Wb;etber oducated at Dehra Dun or other institutions, if so, 

which; 
(8) Whether from- the Indian States, and if so, how related to the 

Princes or Chiefs; 
(9) Whether parent or de facto guardian in the civil or military service 

of Governmellt. or whether of a person who rendered great assistance to 
Government, holding titles if any; . 

(10) Whether any of those selected for Sandhurst, but unable to get 
King's Commission were provided in the auxiliary services of the Army 
or under any department of Government. If so, what. are their names. 
the sslaries they draw and the departments in whioh they work; 

(11) How IDSIlY students appeared each year for selection to Indian 
Sandhurst? 

(B) Does the number 10 of admissions to Ba.ndhu1'8t include King's 
Cadets and King's Honorary CadetR; if so, how many were such and their 
names from una to 1925? 

(C) 'fhe number of Indian officers holding King's Commfl'lsfon who 
command British personnel? 

(D) 'I'he total number of officers holding King's Commission and 
employed in the British and Indian units? 

Kr ••. Burdon: (A), (1)-(10) and (B). Tlie collection of the informa-
tion in the fonn desired by the Honourable Member would involve the 
expenditure of an amount of time fUld labour whioh, in the opinion of the 
Government of India, would be incommensurate with the result attainable. 
If' the Honournble Member, however, would let me know the object for 
which he requitcsthese statistiCA, I might be able to furnish him with tho 
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infonnr.tion in a simpler nnd more convenient form. At the sa.me time, I 
would add that the matters to which the infomlQtion sought would be 
relevant are actua.lly those which are heing st.udied by the Indian Sand-
hurst Commit.tec and I think the purpose which the Honourable Member 
appears to have in view would be Al1fiicient.]y served by waiting for tho 
Committee's Report. 

(0) and (D). 'rho infonnution deBired is given in the Indian Anny List 
.for J a.nuary, 1926, to which I would refer the Honoura.ble Member. 

EUENDlTtTRlI: ON TIlB ROYAl, MIT,TURY COUEGE AT DEIIRA DUN. 

1072. ·Kr. If. II. Joshi: Will Government be pleased to state the total 
expenditure incurred on the lwyal Military College at Dehra. Dun each 
year since its inauguration? 

~. E. Burdon: The informa.tion desired by the Honourable Member 
'Will be found in. the :Fina·nce and Hevenue Accounts for the year 1921-22 
·and succeeding years. The amouut spent in 1924-25 was Rs. 1,76,786, and 
the total maintenance expenditure from the inception of tho College up to 
that point W/18 Rs. 5,85,490. 

EXPENDlTURE ON THE INSTRUOTION.U, AND OTHER. Sl'APF OP THE ROYAl, 
MILIT4ltY COLLEGE AT DEllRA DUN, ETC. 

1078. *J[r. B .•• Joshi: Will Government be pleased to state: 
1. Wha.t amount. is spent on the teaching staff and other staff 

employed in tho Royal Milita.ry Oollege, Debra. Dun? 
2. What is the net expenditure for the cadets for boarding and 

lodging? 
3. What is the income from the fees of those cadets? 

, . 'JIr ••. Burdon: 1. The coS\t of the instructional nnd other staff for the 
year 1926-21 is estimnted at Rs. 83,730 . 

. 2. . I am not in a position to furnish this information as the fees payable 
by studont.s include the cost of t,uition, sta.tionery, books, messing, school 
servants, washing, etc. ; moreover, the buildings in this case are not assossed 
to ront. I may, however, state that the cost of the messing for students 
worb out to Rs. 38,660. 
. S. The amount is estimated at Rs. 91,000 for the ensuing year . 

.,. Ga.ya Pruad Singh: Is it a fact, Sir, that riding and shooting are 
,not taught in the Dehra Dun Military College? 

Kr .•. Burdon: It is, Sir. 

EDUCATIONAl, QUAUFIOATIONB OP SIGNAl.nns ON 'tUE NORTH WBBTBB.N 
I.. RAIl,WAY. 

1074. *Ehan Bahadur W. K. lEul8anally: 1. Has the attention of Gov-
~ e t been. drawn to a. leaderette in the Muslim Advocate of J-.uary 
50, 1926., headed .. Railway Department Appointments It? 

2. (4) Is it a. fact 88 sta.ted therein that the North Western Railway 
Admini!'ltrntion have passed a rule recently that in future recruits f(\r train-
ing. II,S SignallefS, at railway stAot.ions,. Rhould have paRsed the 8ohool Leaving 
Certiftcate Exa.mination (otherwise known 8S Matriculation)? . 
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(b) If so, when was such '8 rule passed? 
8. (a) Since the p81i1sing oftha rule in question how many such 1'e-

crutts ha.ve heen employed on the North WeRtern Railway to, be trained 88 
Signallers? 

(b) How many of such recruits BrA Hindus and how m'.ny MU8salmaDs? 

(0) How many of them are Sindhi Hindus ,aI).d how many Bindhi 
Mussalmans? ' 

4. Has any other Railway passed any 8ueft ' ~  

The Hon"urable Sir Oharles Innes: (1) Yell. 
(2) and (3) .. Government have no information. 
(4) AR want of education amongst the existing lower subordinate em-

ployees prevents them for qualifying for higher subordinate ranks, it is 
under contemplu.tion to lay down Q. mibhnum .educatiGDal qutU.oatiol\l for 
l'eeriIits on all tate ~il s in future. 

NUMBER OF SINDHI MUSBAUIANS EMl'I.OYED IN CERTAIN SPECIPiED 
ApPCHNTM:RNTS ON TH1r SIND SECTION OP Tum '); oaTH 

WESTEUN RAILWAY, 'ETC: ' 

~ -1Dtab 'hhu.ur 'W. K.B;u.aaallr: (1) How many Bindhi Mus-
sl\lmans are serving in the' Sirid" section of the North W eiftern Railway 'M': 

(a.) Station masters; 
(b) Assistant station masters; 
(c) :Booking and other clerks on BtaHonll; 
(d) Signallers; 

out of ~ total of how many? 
(2) Kindly give the number ()of non-Sindhis(Bindus and Mussalmans) 

serving in the above capacities? 

EDUCATIONAL QUALIPYOATION!I POll. St<1NALLER8 ON' 'l'HE NORTH 
WESTEltN RAILWAY. ' 

1076. -nan B&hum W .•• Huuanal1y: (n) Is it a fact' as stated in 
the leacierette of the MUlli"", Ad,,004te, dated BOth January, 1926, that 
95 per cent. of the Signallers now Rerving on the North Western Railway 
lira thOlie who have p8118ed no 8uch examioation mentioned therein?' ' 

(b) If not what is their percentage? 
(c) Are these men 'doing their work well? 1f yeB, what is '&he re880n 

for the introduction of the new rule? " 

The Honourabl. 81r Oharles Inn •• : I propose, Bir, with your permissiOD, 
to reply to ·questions Nos. 1075 and 1076 together_ 

Government have !to information. Tbey publi&hed already infotmation 
~lati i  tbe representation' of' the different iti~  in raU".y ser. 

vICe and they oannot undertake" to go further and to 88Certain 1rU:n what 
provinces the repres"ntatives of the different communities are drawn. 
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EMI'LOYMENT OF NON-SINDHI8 IN Tn RAILw.n SBRVIOB IN. SIND. 

1077. ·nan BIhadur W. II. HUllaDalIy: (a) Are Government aware 
that the Province of Sind is educa.tionally more backward than the Punjab 
and the other Provinces? 

(b) If yes, will not the rule referred to in the leaderette of the 
Muslim Advocate, dated 30th Januo.ry, 1926, attract more non-Sindhis to 
the railway service in Sind? 

The Honourable Sir Oharle. Inn .. : Judging by the statistics of Hl21-22 
Sind is not more backward in the matter of education than the Punjab. 
Part (b) therefore does not arise. 

EMl'LOYMENT OF THE VARIOUS COMMUNITIES IN THE RAILWAY 
SERVlOES? 

1078. ·Dan Bahadlll W. II. HUllan&1ly: (1). (a) Is the Ra.ilway 
Department aware of the circular issued by the Home Department la8t 
year on the subject uf the due admixture of the several communitiell in the 
services? 

(b) If so, do the :iailw,,"y Board propose to advise the Railway Ad· 
ministrations to follow that circular. 

~  . .(a) Are the Hailway Board aware of the oiroulars issueG by the 
Bengal and Bombay Governments on the same subject? 

(b) If so, do they propose to advise the Railway AdministratioDs to 
follow the spirit of those oirculara? 

The Honourable Sir Oharl .. Inne.: The Honourable Member is referred 
to the reply I gave to Mr. Muhammad Yakub in the course of the debates 
on the Railway Budget on 25th February- last. I may add that the general 
question raised in the Home Department circular is under the considera-
tion of the Railway Department. 

CANCl!lLUTION BY THE MEXICAN CONSUL OP HONJtONO OF A PASSl'OllT 
GRANTED TO ONB DKANTA TO !'ROOnD TO MUICO. 

1079. ·Lala DuD! Ohand: I. Is it 0. fact tha.t one Dhanta, son of Niha.la. 
Caste Jat Sikh, resident of M. Chak Kalan, Tabsil Nakodar, District 
Jullunnur, w:as granted a. passport by the Punjab Government for Fiji ill 
tbe year 1921? 

II. If so, was it changed by the Government of Bengal for Mexico and 
. signed by the Mexican Consul at Calcutta? . 

. III. Did the aforesaid Dha.nta leave Calcutta. en Tout, to Mexico for 
Hong Kong? 

~ . WIlS his passport cancelled by the Mexican Consul at Hongkong 
Bnd he was obliged to ratum to India. l' 

V. Did he present himself before the Mexioan Consul at Calcutta after 
bifJreturn and a.fter that did he go to the Govel'llJOOnt of Bengal for re-
dresR in the matter a.nd hand over his passport to the offioial conoerned? 

VI. How do the Government propose. to redress this person's griev-
&nce? 
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, SIl, •• Dp 81',.,.: The i ~ta ~~. t~~~ ~ll  ,&;8 l st~ .. .,As ~ a  
. t t ~ U ,of thCil .que!!tjon ev~  I~ l  make it clear. that it was at 
Dhanta's own l i~ tha.t t ~ tIIl se e t . as t'a te .  M,exico. On 
his return to Calcutta the Mexican Consulate was addressed on the matter, 
but before any definite reply was received by the Consulate from Hongkong, 
the Consulate WM doSed .. It has reoontly been re"opened and further 
inquit:ies arebeillg m$de; ,but ,the Honourp,ble .Member will realise that 

. qntil furt;her information· is, available it is not possible to give any reply at 
all tuhis last question, ,. 

(SUBJECTION OF THE KAZIKHEL FAMIT.Y OF LANnI YAltGHA.TO, PESHAWAR 
, DISTJtICT, TOTH'E JVJtISDTCTION' OF THE HONORARY 

l\lAGI!ffll.ATE OF THE ARBAB FAMILY. 

1080. -Lata Dmd OIland: (a) With reference to the matter of the 
exemption of the Kazikhel family of Landi Yarghajo, Peshawal' District, 
their relations, etc., from the jurisdiction of the Honornry Magistrate, is it 
a fact that it was after the Deputy Commissioner, Pesha.war, had refused 
to pay any heed to their representation that the representatives of the 
Kazikhel family were obliged to wait upon the Honourable theCbief Com-
missioner, North-West Frontier Province? If 80, will the Government be 
pleased to state what action the Honourable the Chief Commissioner has 
takeu on their representation? 

(b) Are Govern.ment aware of the existence of extremely strained feel-
ings between the Arbab and the Kazikhel fl\Ulilies? If this is a fnet, do the 
Government propose to invite t,he attentioJ;l of the HODourable the Chief 
Commissioner to the desirability of not subjecting the Kaztkhel family to 
the jurisdiction of the Honorary Magistrate of the Arbab family? 

AMOUNT OF LAND AND' HonSE PROPERTY .AC~ R ll BY ARBAB 
MOH.AMMAD AKRAM KHAN, HONORARY M:\QJSTRATE, WITHIN 

HIS' MAOISTERI.U. JUltISDICTTON. 

1081. -Lala Dunl ahand: Will the Government be pleased to etBte the 
amount of land a.nd house property which has. bgen acquired either by 
purchase or by mortgage by Arbab Mohammad AkramKhan, Honorary 
MagIstrate, First Class, within bis magisterial jurisdiction since his appoint-
ment as Honorary Magistrate up to 21st JUly, 19251 

AVOUNT 01' AssI8TANCE RDDERED By;l.\DAlI MOHA'MMAD AUAM KHAN 
IN OONNECTION WITH DAOOITIBS AND.'.MP'RDERS CO)JlIrrnm DURTNG 

THE I.A.ST 8 TEARS IN VILLAGE IaNDI 'YARGH.AJ'O. 

1082. -LIla Ddt ohaa4: (4) 18 it a fact that out of l.P Government 
rifles meant for village L8eDdi Yarghajo, 8 are with ArDab Mohammad 
Abram Khan and K. B. Arbao Mir :Ahmad Khan, Honorary Magistrates 
of tlte said Village, and if 80, wJ1l the Gcmlrntrlent be pleased to state wbat 
assistance the,y e ~e e  incopnectiO!) with the· 8,e.eral . ~ties and 
tUpr<lel'$ committed,. by 'the Qutlaws .dUl'iDg the 1ait 8 years in the Mid 
village? " . , 

(b) Is it a faet that the sliop of' OM t.Dt~ Singh which ft8imaW ju-t 
below the tower d. Al-ba.b Mohammad Akram Khr.n was looted and.· nC) 
assistanQltw .. : ........ IJyAlh ..... ikQab'., ( 
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Sir DeD),. Bra)': The information asked for in questions Nos. 10801. 
1081, and 1082 is being obtained from the looal Administration and a repl)' 
will be furnished to the Honourable Member in due course. 

CONSTRUCTION OF A RAILWAY BRIDGE ACROSS THJe INDUS AT KALABAGR. 

1088. -Lilla DuD1 Chand: Is it a fact that a railway bridge across the 
river Indus at Kalabagh for a broad gauge line is sanctioned? If SOl when 
will its construction be taken in hand? 

G.A.UGE OF TUE DEltA ISMAIL KHAN-TANK RAILWAY. 

1084. -Lalli. Dum Ohand: Are Government oontemplating to convert 
the Dera Ismail Khan-Tank Railway into a gauge of the same dimensions 
as that of the Lakhi Pezu-Tank Hailway line? 

RAlI.WAY CONNECTION BETWEEN FORT SANDEMAN AND HINDUBA.GH. 

1085. -Lala DuDl Chand: Is it a fact that Fort Sandeman in Baluchistan 
is to be connected with Hindubagh by railway and, if so, when? 

~ Honourable Sir Charles Innes: I propose, Sir, to reply to questions 
1083, 1084, 1085 and 1088 together. I would refer the Honourable Mem-
ber to the reply given by me in this House on the 1st February, 1926, to 
question No. 507 by Sir P. S. Sivaswamy Aiyer, which covers identically 
the same ground. 

CONSTRUCTION OF A MEl'ALI.ED ROAD BETWEEN DERA lSVAIf. KHAN AND 
FORT SANDEYAN. 

1086. -Lala Dunt Ohand: Is the question of connecting Dera Ismail 
Khan with Fort Sandeman either through Mahsud territory or Sherani 
territory by metalled road under oontemplation? 

Sir Deny. Bray: Not at present. 

THE GHAZNI KHEL DARABAN ROAD. 

1087. -L&la Dunl Ohand: When is the Ghuni Khe1 Daraban road ex-
pected to be completed? 

Sir DeDya Bra)': For all practioal purposes the road has now been com-
pleted; only. a few minor improvements 1101'8 still in hand. 

PROPOSED: RAILWAY BETWEEN DIlRA LnlAlL KHAN AND FORT SANDDlAN. 

tl088. ·LIla Dunl ~  Is it a fact that .before the Great European 
War the survey of a railway line betweeD Dare. Ismail Khan and Fort 
Sandeman was completed and if 80, will the Government be pleased to state 
~I the scheme is· likely ttl. materialiae ? 

tFor answer to thia question, ,.e ..... below queliioD No. 1086. 
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ALLEGATIONS AGAINST :MUFTI AzIZ-UL-RAH1UN, DISTRICT llIfSPECl'OIL 
OF SOHOOLS, DElLA ISMAIl. KHAN. 

1089. ·Lala DUDi Ohand: (a) Ie it a. fact that Mufti Aziz-ul-Rahman, 
B.A., District Inspector of Schools, Dera Ismail Khan, h88 been there for 

,t,he last, 20 years, first as Head Master and la.ter on as District Inspector 
and if so will the Government be pleased to state if his stay for such a 
long time in one place is Dot opposed to the general practice observed by 
,the Government? 

(b) Are the Government aware of the fact that the said gentleman has 
greatly contributed to the bitterness of feelings between the Hindus and 
Muhammadans there? 

(0) Has it come to the notice of the Government that the said Mufti 
Aziz-ul-Rahman made an anti-Hindu speech in the town hall last March 
thereby wounding the feelings of the Hindus? 

Mr. J. W. Bhore: (a) The officer in question joined the service of the 
Municipal Board, Der" Ismail Khan, in 1907, and was appointed Head-
matlter of the Municipal Board High School by tha.t MUllicipality. He was 
made District Inspector of Schools. Dera Ismail Khan, which if! fl Gow'rn-
mcnt post, in 1915. There is no such praetioe with regard to educational 
appointmentR as that indicated in the latter part of the question. 

(b) and (c). The answer is in the negative. 

ArrOINTMENT OF HIXDUS AS HEAD :MASTERS on AS DISTRICT INSPECTOILS 
OF SCHOOI.S IN THE NORTH WEST FRONTIER PROVINCE. 

1090. ·Lala Dunl Ohand: Is it a fact that since 1001 not a single Hindu 
has been appointed throughout the whole North-West Frontier Province 
Elither as Head Master or as District Inspector and if so, do the Govern-
ment propose to undo this wrong done to the Hindu community of the 
Notth-West Frontier Province? 

.. ~. 

Mr. J. W. Bhore: No. There are two Hindus offieiating as Head-
masters of Government High Schools. 

Nawab Sir Sahibllada Abdul Q&lyum: Is it not a. fact: that a certain 
Hil.du was appointed as District Inspector of Schools in the Bannu district 
but, that he refused to accept the appointment owing to the dangel'S of 
,such an Inspector touring in the district t . 

1Ir. J. W. Bhore: I really do not know; I must ask for notice. 

WOltE: DONK BY THill JUDICIAl. CmnUSSIONJm, NORTH WEST FRON'1'IER 
PROnNClt AND A SINGLE JUDGE or THII LABORE HIGBCOUBT. 

1091. *Lala Dun! OhaDd: (a) Will the Government be pleased to la.v on 
the table a. comparative statement showing the work done by the Judicial 
Commissioner, North West Frontier Province, and a single Judge of the 
~i  Court, Punjab, respectively, during the yearsl922-1928-1924-1921S? 

(b) How many oasee were pending on the 1st January, 1926, ,in t ~ 
Court of the Judicial Commissioner, North West Frontier· Pl'Oyince? , 

'!'he Honourable Sir .lIeDDd.r KaUtman:, (a.) 'anp (b). Statistics of 
work done., boY t}l.e Lahore. Bigb ~ t and the. ~ i ia  C i~si e  '8 
Court, North West Frontier Provmce, are available In the CIVIl and 

• I 

• 
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Criminal Justice reports of the Punjab and North West Frontier Province. 
The latest information available is for the year 1924. No information is-. 
available in regard to work done by a singleJ udge of the Lahore High 
Court. 

OFFICIATIN.G JUDIClAI. COMMISSIONER, NORTH WEST FRONTIER PROVINCE. 

1092. *L&la Dunl Ohand: Is it a fact that on Mr. ·R. Fraser, the per-
manent Judicial Commissioner, North West Frontier Province, going on 
leaH' last year there was found not a single capable judicial officer in the· 
Political Depsrtment to officiate for him and therefore Colonel Frizelle, a 
District Judge from the Punjab, had to be imported? 

Sir Denys Bray: Yes, of the qualified officers in tl1e department none 
could be made immediately available. 

AnOl"l'ION OF PERSIAN AS A COMl'Ur..80RY SrDJECT FOIl THE 4TH PaULtRy 
CU8B IN HINDU AND Sum SCHOOLS IN THE Nom'H WEST 

FRONTIEll PROVINCE. 

1093. *Lala DUDl Oba.Dd: (a) Will the Government be pleased to give 
reasons why Persian is made compulsory for the Hindu students of the 
4th primary class in the Hindu and Sikh schools? Is it a fact that the 
majority of them have to give it up next year in favour of Hindi or 
Sanskrit? 

(b) Do Government propose to recommend to the Education Depart-
ment of the Frontier Province to keep Hindi as an alternative compulsory 
subject for the Hindu boys in t,he 4th Primary Class; if not, why not? 

Mr. J. W. Bhore: (a) and (b). 'rhe information desired has been called 
for Rnd will be communicated to the Honoumble Member in due course. 

ArrI.ICATIONS POll. CENTRAJ. STATE SCHOl.AltSmrs PR.OM CANDIDATES IN 
THE NORTH WEST FRONTIER PR.OVINCE. 

1094. *Lala Dun! Chand: (a) Will the Government be pleased to state 
whether the Government provided for the sclection of a State scholar this 
vear for studies in England from the Group comprising the North West 
Frontier Province, British Baluchistan, Manpur, and Administered Areas 
in Native States? 

(b) When was the North West Frontier Province Government asked by 
the Government of India to submit applications from ee.ndidates in that 
Province with tbeir recommendations? 

(c) Is it a fact that the Local Government, North West Frontier 
Province, .wrote OD the 14th December last to the Director of Public 
Instruction, North West Frontier Province, to submit his recommendation 
within an 'interval of less than a month from that date, whioh included the-
Christmas and New Year holidays when aU officeawere closed? 

(I'l) Was any public notioe given by the Local Government North West 
FrontiV'-:!>rovince or the Director of Public. Instruction in\'iq applioatfona 
from the. a i at~s. iD the North W 8$t Frontier Province? .. 

(e) ~e e t~~. Deputy C~ li i~ ~~ ~ the Dist~i .ts ,,:sked to i ~te -aDd 
. ~it al' \i a~~~' .. ~ ~a.  i ~. ti ie~ ' ..' . 

:({) l t ~ l~ ati ' ~ e elve l from ~at ~v le  

t '1 
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(g) When did the Dir.eotor of Publio Instruction· Bubmit his reeommenda-
~  ., 

(h) If the answers to (d) and (e) 'be ~ the negative, do Govomment 
propose to defer their final selection and ask the Local Govemment to submit 
,other applica.tions that may have been received or tha.trnay be recei'Ved 
.after public notice? 

Mr. J. W. Bhore: (a) A candidate from the group meptioned"w8s to 
have preference this year; but in the absence of a 8uitabl'e oandidate frOm 
a specified group, whose tum it is to receive preference, the Government 
of India are free to seleot 8. scholar from amongst the candidates nominated 
by l ~al Administrations included in the other group. 

(b) The Provisional Rules, which issued in May, 1925, laid down that 
aprlications should be submitted to the Government of India. by the 15th 
of Januar,Y every year .. Government's policy in regard to the grouping of 
the several areas under their control for the purpose of this scholarship was, 
however, communicated to all local Administrations concerned, including, 
the North West Frontier Province, on the 2nd December, 1925. 

(c) Yes. 
(d) Notices were issued by the Director of Public I st ~ti  to ilie' 

Principals of the two first grade colleges in· theP1'O'Vinee from whioh alane 
candidates could be obtained. 

(6) No. 
U) Three applicatiol1s were received in the, office of the Director of 

Public' Instruction of which only one was received .be£9rc January 15th. 
(g) J anuars 12th, 1926." ":.' ' ' " 
(h) The Government of India. have already a.warded the sCholanhip to ; 

the nominee of the Chief Commissioner, North West Frontier vi ~. 

RECRUITMENTPOR THE bDl.UT RAILWAY SJ!iavICE OF ENGIN1!!laS AND 
• ; THEPaOvINCIA.L' ENGUi'EBRING SERVICE. 

'1095. ·Mr. Alnar .&\11 Dutt: (a) Is it a fact that 'the Railway Board is 
proposing to. appoint men from outside by recruiting locapy and from 

lai ~ AssIstant Engineers in provincial and imJlerial services BS tem· 
P()l'sry ,and. ,petma.uent EDgineen in preference 'to "the S1lpel"riBol'll.and 
·Sub.Engineers' who are working now in the State B&ilwaya? 

(b) If the answer he in the affirmative,' win the Government be plea.sed 
,to state the rea.sons for such recruitments" . 

The BonottrableSir Ob&rl. Imle.: (a) Bnd (b). Perma.nent appoint. 
ments to the Indian Ra.i1way Service of Engineers are, made by direct 
recruitment in Engl!1Zldand in this COlmtry and to the ProWlBi'Bl Engineer- ' 

'jngService by direct recruitment locally. Upper 8uboroinatea-ile., Sub· 
Engineers and Supervisors-are, if ,deserving. promot.ed to the Provincial, 
Engjneering Service, and .a ila l ~e e s of the fwviIlcial i e~ t  
Service are promoted to the Indian Railway Service of En,gineers. ' , . ,'- , . 

. TEII',llpol'!\<ry Engineers Bre appoiptad., not to the Inwan Bailw.y,'Service 
of Engineers or Provincial Engineering Service, but, outside these, ae vi ~  
when a temporary addition to the Engineeringsta1l is necessary. 
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Mr. B. Das: May I know if Government will give effect to the policy 
of 75 per cent; Indianization in the recruitment of Engineers? 

The HODOUrable Sir Oharlea Innes: Will the Honourable Member 
kindly repeat his question? I could not catch him . 

.".. B. »as: May I know if Government will give effect to their promise 
to this House of 75 per cent. Indianization in the recruitment of Indian 
Engineers who are to be recruited in England or in India? 

'l'be Honourable Sir aharl •• Inne.: I should not have thought it neces-
s9.1'J. for the Honourable Member to ask that question, because when Gov-
ernment give a promise, they invariably carry it out. 

PROMOTION OF SUPERVISORS 'ro THE GRADES OF SUB-ENGINEERS ON STATE 
RAI ~ A . 

1096. ·Itr. Amar Kath Dutt: (ia) Is it a fact that in the State Railways 
Supervisors of the first grade have not been promoted to the grades of Sub-
Engineers for the last 5 years although there are vacancies in the Railways? 

(b) If the answer be in the affirmative, will the Government be pleased 
to state why they have not been promoted? 

The BOllOurable Sir Oharle. Innes: (a) No. 
(b) Does not arise. 

ABOT.ITION OF THE PROVINCIAl. SERVICES ON RAILWAYS. 

1097. ·Mr. Amar Kath Dutt: (ill) Is it a fact that there is already a pro-
posal in the Railway Board to do away with the provincial services or stop 
the promotion of subordinates to the provincial services '1 

(b) If so, why? 
The Bonourable Sir Oharl .. Inn .. : (a) and (b). At a meeting of the 

Central Advisory Council held on 22nd August, 1925, the question of 
abolishing the provincial services was raised. The matter is still under 
examination. 

Suppr.Y 0' SLEEPERS FOR THE GREAT INDIAN PENIN8UI,A RAILWAY. 

1098. -Sir Bart Singh Gour: (a) Is it a fact that the Railway Board have 
given notice inviting tenders for the supply of jarrah wood sleepers worth 
Rs. 2,'29,000 for the use of the Great Indian PeDlDBula Railway as pub-
1ished in the Indian Trade Journal of the 4th February, 19261 

(b) Is it 8 fact that the Government received a protest from the .Burma 
Indian Chamber of Commerce against the practice of inviting tenders for 
the supply of foreign sleepers although teak wood and jungle wood suitable 
for railway' sleepers is available in abundance in India and Burma '1 

(0) Will the Government be pleased to state why tenders were not 
invited for; sleepers made of Indian wood? . 

(d) At what rate are jarrah wood sleepers s l~ and lia~ ~ ~e the 
approximate cost of the quantity for which tenders have been mVlted! 

(e) What is the relative cost of jarrah wood and Indian wood sleepers. 
and what is the life of eacb? 
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The BoDoar&ble S1r Oh&r1u 1DDes: (a) The fact is tha.t the Agent, 
Great Indian Peninsula Railway, has invited tenders for the supply of 

~  jatrah wood sleepers. 
(b) Yes. 
(c) The Chief Engineer of the Great Indian Peninsula Railway's origi-

nal estimate for the year 1926·27 for main Ime sleepers from Eastern 
Group was 175,000, and an indent for this quantity was placed with the 
Sleeper Control Officer, Eastern Group, and he was asked to supply 6,000 
sal wood and 169,000 Burma teak sleepers. The price quoted for teak 
sleepers was, however, prohibitive and as at this time the Sleeper Control 
Offit:'er, Eastern Group, was not able to give any definite information as to 
deiivery of sal wood sleepers it was deoided to advertise for jarrah wood 
sleepers. At the same time, however, as the advertisement was inserted 
in the papers for the jarrah wood sleepers, the Sleeper Control Officer, 
Ea.stern Group, was asked if he was in a position to supply an or part of 
th6 requirements in"sal wood sleepers. In the event of sal wood. sleepers 
bcing available' &t 8 favourable rate and on favourable terms of delivery no 
action will be taken On the tenders for jarrah wood sleepers. 

(d) The latest quotation available for jarrah wood sleepers is Rs. e each 
Bnd the total . cost of. the quantity required would, therefore, be 
Re 18,82,000. . . . 

(6) The latest figures available for the cost of jarrah wood and Indian 
hard wood sleepers are as follows: . 

Jarrah-Rs. 8 c.i.f. 
Deodar-Rs. 6-15-0 f.o.r. 
Sal-Rs. 8 f.o.r. 
Teak-Rs. 11·8·0 oj.f. Calcutta. 

As all the sleepers in question are required for the Bombay end of the 
Great Indian Peninsula Railway, not only is the price of deodar sleepers, 
when freight is taken intp consideration, prohibitive, but in the Bomba,Y 
climate they require renewal about every 8 years. They are, therefore, 
not an economic proposition. As regards the life of each sleeper, the HOD' 
ourable Member is referred to the reply given on 24th March, 1928,· to part 
(8) of his e~ti  on the same subject. 

SUPPLIES OF BUNED Co .. u, AT BOMBAY AND KAllACHI POll GOVERNMENT 
TROOPSHIPS A.ND HmED TaANSl'OllT8. 

1099 .• JChaD B&hadar W ••. BUlADaI1y: (1) Is it a fact that Govern· 
ment troopships and hired transports usually take their supplies of bunker 
00801 at Bombay or Karachi 'I 

(2) Will Govemment be leas~ to state the names of the 6nns at 
either of these places from whom such supplies were taken during the 
three years 1922·28, 1928·24, and 1924·25, as also the quantities, descr;p-
tiOns of coal and rates of such supplies? ..' 

(8) Js it a fact that the coal supplied to several such hired troopships 
and transports during the season 1928-24 at Bombay and Karachi was 
found to be of defective description and unsatisfactory quality 'I I1 so, 
will Government please name the vessels that were supplied with such 
lmsatisfactory bunkers 'I • . 
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:(4)-Will.,!GoYernm,ent 'be pleased' t ~t te' ~~ iI .~ ,of the' i t~ '~  
supphedB'Och defective bunkers? ., ,  , .-.' '  • . .. 
(5) Will Government be pleased to state what action, if a ~ W88 

taken against the firms concerned for .th.e Ds~tis a t  supplies e1fected 
by 'them, and"referreato in _ ~  '  "  .  " 

(6) WillGo\,ernment be pleased to. etatle'whether·:tendera were invited, 
for snpplie!l ,to trOdpships s.nd trail.sports at both the ports mentioned above 
ouring the season 1924.25 ~I  not, how w.ere the supplies arranged for? 

Mr. &. ,Burdon: (1) Yes,Su., 

(2) I lay ~  the tab,is a. tate t~ which gives t};e infonpation desired 
bv the HonourD.ble 'Memlier.· '. '.' '. , .' ,.: 

•  , " ", ", \  • •  I 

(3), (4) and ~ The l e ~ is in the negative sof8l'. as Bombay, il COB-
canled. A~ 'regGNsKthohi, the onlycomplail!l.t rebeived was about the 
supply 'of' coal to asintleship in February, t91l4. ·-()ifo,aotioiJ. 'was taken 
agaiust the contMctio!' 'orithat: Mcaeion; theNpWt aho.wedthat the cOal 
supplied was emall ADd' dusty, r&thW' tban, e e t v~ l~ lit . 

(6) The a,hswet' 'to the first" pa'i-ii i'6r thequestioU is •• Yes". The 

aecGnd P'F does not llolise: t. ,  . t 

Statement .qi11in,9 the ,nformation denl"ed in part (2) of Btarredguedion No. 1099. 

P('ri<><;i a.nd-l Nllme of firm by whom cool _81' Quantity.) Description. 
station. supplied., i  , 

Rate per 
\;on. 

,  ,  , .  , I· '"". 1 ~ ~

-19jj,.jfJ. " , 

• ,'Compfolily. ' 

. . 

lOIli!.·. ," 
. e ~I  e~  

. a ~ and l-srt1 
timall. 

BODlhlJY ,  • Mea ...... CowMjee Fr"mjee, anc\ '\ 

KIlraullI·,-' i ~ Co"foIIjfe.l\(l, 80M: , !  ' l.6QO· ~it\ . ' .,! 

a,. AS. 
89 .~ 'i , 

88,1iO . 

.~ 'I 
Bombe.y • }lp,(I(Ira. Cowujee Framjee and I (1,(100 I Ditto. 84 

.C lll l ~' . -.: .. t 2,GOO . We1ah. .alliarge •  . all 
o 
Q 

Ka.l'8.('bi 
• Meurs. 'CoWaiJ.·ee aM S., 0, De '., '~'.  ",\,., I,',;.. 1,180' iWelah, 2-81'(1 86 0 

.  1 :.;! .,;,., ~ . ~.~~I .  

~ ' et ' H~alal Himatlal ~' II  ,'\" . ~ I . ~l. . eJll&rp • '. 86' '~ 

~C ~ ~  )(elll'8. CjJWlPo8;tee anti s~ .. ~ . ; ~ l1eet ~ . .I'.~  0 
. . .~' .  . ; r; ,', ,;, ;  _ ~. .  . i 

nan Bahadur W. II. KU88&DaUJ: }day I: t ~ supplePlente.ry. ~eil
tion, Sir. . 

. (iyIs ita fact that in.spite ti i~ unfavoura,bie ~ 't  ofthefiitns 
es si ~e for tho UDsatisfactorysuppliea, t ~  ha'te e'~  allo;ved -to t l.~  
fuitherijuppliee' for Goverhmellt troopship/! and transpOrts?' ", .. ,' ,.,' .', " 
'.' (2) If so. 'will ve i e~t be pleased t~stat  the ea ll~ :wl#.((h. induoed, 
them to place further orders with firms with such aD UDsatisfactOry record ~ 



. '(8) In view' of the ~ latl a t  'results of the exiatins method :of , 
obtaining such supplies, which involvos loss tb the public revenues, Will . 

. ~e ettt e  pleased to issue instruotions to the Department concerned 
invariabl.y to invite tenders for'their ftiture requirements"? 

IIr. E.B1I1'doD: 'Sir, I think the 'quelltion is long enough to justify me 
in asking for notioe of it. 

bll'OSITlON urON AMElllCANS RESIDENT IN INDIA OJ', DISABILITIES 
SIMILAR TO THOSE IMPOSED Ul'ON INDIANS IN THE UNITED STATES 

OF AMERICA. 

1100. ·Mr. Gaya Prua4SlDglL:' With referenoe to 'starred quelltion 
No. 724 of the 9th February, 1926, regarding the. ineligihilityof Indians 
for naturalizat,ion in the United States of America. do Goverimlent propose . 
to impos(' upontl),e American residents in India. similar disabilities as 
havebeel,l. imposed uVon Indians in America by virtue of the decision of 
the 'Supreme CO'\ll't? 'If not. why not? 

The Honourable Sir Alexander Jludd1m&D: The question is being' 
examined. 

CANADA ANII THE LOCAItNO PACT. 

1101. ·lIIr. Gaya Pruad Stnp: Is it e. fact t a~ the Government, of 
Canada, hasde¢ided to introduce a. Resolution in ber'Legislsture decla#ng;, 
that Canada dissociates herself from the obligations of the Loc&l'DO PIBt? 

Sir Deny •• .,.,: . Government have no inform&tiQD, but inquiries 'are 
beiJlg D}.8de. 

lIIr. Devakl Prasad Sinha: May I ask e. supplementary question, Sir. 
Ii) .GoY6J.'Dment a mailOuline gender or 8 feminine· geQder. 

'Sir'DtDy8''Bl'ay: It depends on wha.t GovernD?-ent it is. 
o • , • • \ • • , 

THE SOUTK AFIt1CAN I,IQl'OR LAW AMENDl.fENT BILL. 

1102. ·Xr. O. S. I.II a~  (n) 'Is it 'I fict· th&tthe M'm.iStet of 
·Justice, Union GQvemment, South! Africa. has published a Bill toaatend 
the Liquor lawlol of the UWaQ "? : 

.' (b) Will the Govemment be pleased to lay on the table a cOpy' ot the 
iluY text of the Bill? " ; ; 

(o)l.Have the Gov'emment .examined the Bill in all the aspects affecting 
Indians in South. Afrioa? . . . 

(d) what is the object of the Bill? 
(e) Is it. B. fact that ~. ~e Bill pe, ~e t ~ l. eve ~ th'e, ,emplOy-

ment of AEllstics nnd NntJves of Bouth Africa 10 any oocupatIOn e e t~ l 
with the manufacture, slllEl or distribution of intoxicating liq1,lor? . 

(f) Is it a fact that if the Bill becomes law, it ' ~e t 'the eliJ,ploy-
ment of Indians in breweries, distilleries or hotels? ' 

. (g) Is it 8 fact tha.t a In.rge ~e  of· Indianl . a~ . employed in;ihe 
manufacture, sale and distribution of intoxicating liquor? 

(h) Is it a. 4ct that. ~ .  ~ i .  are tlia i i e \ l.~a te of 
South Afrioa, bom of Indian parents who had become domiciled m South 
Ames? 
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(I) Is it a fact that the passing of this Bill will throw out of employ-
ment a large number of Indians? 

(j) Have the Government made any representation to the Union Govern-· 
ment on this subject, and if so, withl what result? 

(k) Have the Government of India issued special instructions to the 
members of their deputation in South Africa? If so, what are the instruc-
tions? If not, why not? 

(l) What is the number of Indians who will be thrown out of employ-
ment as a consequence of the passing of t.he C ~  Bar Bill and the Liquor 
Law Amendment Bill? 

(m) How do the Government propose to remedy the evil? 

Xr. J. W. BhOle: I regret I am not in a position to add anything on 
the subjelct of the Liquor Law Amendment Bill and the Colour Bar Bill to 
the replies which I gave to private questions Nos. 1 and 8 asked by Pandit 
Motilal Nehru on the 23rd February, 1926. The text of the former Bill 
which was despBtc;hed from Cape Town on February '11th, has not yet 
reached the Government of India. 

NOMINATIONA OF DELEGATES FOR THE 8TH AND 9TH SESSIONS OF THE 
INTF.UNATION.n. LABOUR CONFERENCE AT GENEVA. 

1108. *1lr. O. S; :&anea Iyer: (a) Are Government aware that ques-
tionJi;relating to shipping are to come up before the 8th and 9th sessions of 
the International Labour Conference at Geneva in May-June next? 

(b) Will the Government be pleased to state if they propose to send as 
delegate and adviser qualified Indians in active touch with Indian shipping-
to represent India at the said Conference? 

(0) Will the Government be further pleased to state if they have re-
oeived any oommunications from Indian oommercial bodies relating to no-
minations to the said Conference? If BO, from whom? How many com-
munications were received till the 22nd February, 1926? 

The Bonourable Sir Bhup8ndra Hath Jlttra: (a) Yes. 
(b) I must ask the Honourable Member to wait and see. 
(c) Yes. I must remind the Honourable Member that the date fixer! 

by the Government of India 88 the last da.te for receiving nominations was 
15th January, 1926. Up to that date nominations for the Employers' dele-
gate had been received by the Government of India from the Bengal, 
Bombay and the United Provinces. Chambers of Commerce, the Indian 
Merchants Chamber, Bombay, and the Buyers and Shippers Chamber, 
Karachi. ' 

Xr. O. S. ltaDga Iyer: Were any representations received after that 
date? 

TILe BODOurable Sir Bhup8ndra Hath Kltra: Will the Honourable Mem-
ber kindly apeak up? 

Kr. O. S. ltaDga IJer: Were any representations received after that 
date? 

The Honourable Sir lIhupendra B'ath Kltra: Louder still, I am very 
sorry. 
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Kr. O. S. Buga I)'er: Were any representations made after that date 
to which the Honoure.ble Member referred l' 

'!"be IIODouable8ir Bhupelldra .ath 1I1t,r&: YeS. 
Kr. O. S. Ranga Iyer: Have the Government chosen the representa-

tives who are to go l' 
The Honourable Sir Bhupendra Nath IIltra: I am very sorry, Sjr, I 

cannot still hear the Honourable Member. If he will kindly put that ques-
tion down, I shall be in G better position to answer it. . 

IIr. O. S. Ranga Iyer: Have Gover;nment chosen their representatives? 
'!'he ElODourableSir Bhupendra Nath Mitra: Yes, 

THE l\I.\DltA8 LAND REVENeE BIU" 

1104. ·.r. A. Rangaswami Iyengar: Will the Government be pleased 
to state whether they have come to any decision in regard to the draft Land 
Revenue Bill for the Madras Presidency now under consideration l' If so, 
will they please state whether they h'ave accepted the proposals of the 
Madras Government and if not in what .respects they propose alterations. 
in the said Bill? Will the' Government be pleased to.state whether they 
have any information as to when the Bill is proposed to be introduced in 
tht; Madras Legislative Council? 

Mr. J. W. Bhote: No. The views of the Madras Government in regard 
to the points which have been referred for their further consideration have 
not yet been received. I regret I am not in G position to give any further 
information on the subject at this stage oa to say when the Bill is likeJy to· 
be introduced in the Madras Legislative Council, 

Dlwan Bahadur T. Bangachart",: In connection with the recommenda-
tions of the Taxation Inquiry Committee, may I uk whether the Government 
intend to appoint a Committee of t he House to go into that Report? 

The Honourable Sir Baall Blackett: I am not quite sure where that 
question arises from. 

Dlwan Bahadur T. Rangacharlar: One of the propos-als of the Taxation 
Inquiry Committee is . 

ft. HODOUr&ble Sir BUll Blackett: That is the' next question_ 

RECOMMENDATIONS 011' THlI: TAXATION INQUIRY COMMITTEE ON THE 
SUBJXCT 011' LAND REVENl':I. 

1105. ·Mr. A. Ranguwami Iyengar: Will the Government be pleased 
to state whether they have considered the recommendatioDs of the Tua-
tion Inquiry Committee along with the draft Land Revenue Bill and if SI) 
whether anv recommendations which thev have made with reference to 
la~  revenue will he put before the Provincial Government nf Madras 
for consideration in connection with the final draft of the Bill to be placed 
before the Madras Legislative Council l' 

Mr. 1. W. Bhore: The recommendations which have been made by the 
Ta.xation Inquiry Committee on the subjeot of land revenue will be taken. 
into consideration both by the Madras Government and the Government of 
India before the final draft of the Bill is placed before the local Council. 
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Dlwan B&ha4ur T. lWlgacharlu: May I e ~at t .~t question,' Sir? 
. The Jl:)nourable Sir BaIU B..-ett:1 am. afraid I must· aak the Hooour· 

oble Member to repeat it once more on paper. 
Dtwan Bahadur T. Rangacharlar: On pllper? 

REDRE!'!S OF MtrSY,IM GRIEYANCES REFERRED TO IN THE ALA.MAN OF' 
DEUII, DA'l'ED THE 23RD DECEMBER, 1925. 

1106. *Maulvl Muhammad Yakub: Has the attention of Govern:olent 
'been drawn to aD arliole in the Alam.an of Delhi, dated the 28rd December, 
1925? If so, will Government kindly ,state what action has been taken 
on it to redress Muslim grievances? 

Mr. J. W. Bhore: The article hllfJ. now been brought to the notice of 
~. ve e t. The Honourable Member ma.y rest assured tha.t the cla.ims 
of his comll!-unity will be equitably dealt with . 

. STAn OF THE V.A.RIOU8 8CHOOJ.8 IN THE DELHI PltOVINCE. 

1107. ~a lvt  Muhammad Yakub: (a) Are the following figures with 
regard t t e~ta  of the varlouE! schools in the Delhi province correct: 

I 
-

- Hill41l8. Mu.hammadaol. TOTU. 
, 

, ~ I I 

--- ,---- ------- • ~. .. ~. - .. _-
Municipal Board School8 . lOs 28 126 
Dishiot Board Schools ' ' 140' 151 11 

~ : 

-1 mperialDelhi Carita} Committee J 10 '3 IS 
~i. le BClhool, Railllla. --_ ..... _. -----

TOT.lL 268 37 200 
" .. 

(b) If tho above. figures are· i l' C~ i l Goyel'Jlment kin<ijy give 
exact figures? 

lIIr • . 1. W. Bllon:(a) The figUl'esarefor practical pUl'p06escorreot. ' 
(b) Does not a.rl.se." 

ApPOINTlfENT oP MUKAUIlAf),U1SAIJ DlIlTltlCT INSPECTOR AND TBACHEJl.8 . 
. IN 'TJiE :DJ!lI.HI PROVINe •• , 

)108. *Kaulvl Muhammad 'Ya.kub: «(I,) Is it a fact tba.tprior to '1886 
Muhammadans were predominant in the educa.tional service in Delhi? 

(b) IF! it !l fnet t.hat since 1886 edi.lMtion in Delhi hBs been wholly in 
the cha.r,ge of Hindu In&pect,ors, District Imlpeetors and that no Muham· 
llla ~ i ~ .~v  been a i~t  as Inspector or District'Inspectbr int1iis 
provihce?' " , " ',' 

(c) l ~ ~e l e t proP9se to f!.ppoint a M uhamma.dQO: District Inspec-
tor and h increase the number "f Muhammadan tearhers? 
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Mr, 1. W. Bhore: (a) No. 

(b) No. 
(0) The Chief ,Commissioner, Dolhi, ~ilt e~~ ~ . .mind th;points refer· 

red to by the Honoura.ble Member. 
Kaulvi Mt'bammadYaqub-: Is it not a fBCtthat before 1884 ihe number 

of Mussalman teBChers WBS 47 out of 150, the total number? 
Mr. J. W:Bhore:' I do not carry the figural! in my ea ~ I must really 

ask for notice of that question. ' 

ALLEGED RUDE BEHAvlOrR 0]0' A GUARD AT BEat] S,UUl ON TillD 
lltilNGAI. AND N ORTI1 WESTERN R.ur.w.\Y TO BABt' RAJINDRA 

PRASAD, ... 

1109. ·Jttr. Gaya Prasad Singh: (a) Has the attention of the Govern· 
ment been drawn to the Searchlight of Patna, -dated the Brd February, 
1926, in which there is published a letter of Babu Rajindra. Prasad, com· 
plaining of the ill·treatment and rude behaviour of a guard at Begu Sarai 
on the Bengal and North Western Uailwa.y? 

(b) What are the facts of the case, and what steps have the Government 
taken in the matter? 

The Honourable Sir aharles Innea: (a) and (b). Thanks to the courtesy 
of the Honouru.blo Member himself, the Government have now seen the 
letter referrtld to. 'riley note that it is addressed to the Traffic Ma.nager of 
the Hailw6Y who is fully competent to deal with the matter and who will 
no doubt take such action as is necessary. 

Jlr. Gaya Prasad Singh: Will the action taken on the matter be reported 
to this House? 

The Honourable Sir Oharles Inn .. : No. 

MUSLIM REl'RESENTATION IN 1'HE IMr:JIlUlAL SERVICES IN TH]!; BOMBA-X: 
PaESlDENOY. 

1110 .• lD1an Sahlb JI. B. Mak&D: (a) Has the attention of the Govern-
ment been drawn to the address which was presented. by the AnjunuloIle-
Islam Broaoh Distriot to His Excellency the Governor of Bomba.y on the 
8rd February, 1926? 

(b) Do the Government propose to provide for the Musulmans more-
appointments in the Imperial services of that Presidency? 

The Honourable Sir .AlePDder Muddlman: (a) I have seen a. newspaper 
report of the reply given by His Excellenoy the Governor of Bombay to 
the address to which the Honourable Member refe1'8. but have been unable 
to obtain 8 copy of the address itself. 

(b) I an;l afraid that I have nothing to, add to the announoement. made 
by me in ~t e  . place on the ~  MaJeli., ~  and ~ l  in-
this Holl8e to. ~ D No, 1276. on, the, ~~ Mal'Ch, 1925. in which 1ih& 
policy Qf,qoy.emment was fully e la~.. ., , . 
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THE WORKS AND MINES ACT AMENDING BILL IN SOUTH AFRICA. 

1111. -Ill. O. ~ Rania Iyer: (a) Has the attention of the Government 
'"been drawn to the Mines and Works Act 1911 Amending Bill introduoed 
by the u.nion Government in their Legislature? 

(b) Does the Bill restrict the employment in or about mines, works and 
machinery to Europeans, coloured persons and Malays exoluding Asiatics 
&Dd the Natives of South Africa? • 

(0) Is it a fact that the Bill introduces a statutory economic bar in South 
Africa which did not exist there hitherto? 

(d) Is the Bill so comprehensive as to include any and every industry? 
What industries are outside its scope? 

(e) (i) Did the Bill meet with the opposition of General Smuts in 1925? 
(ii) Will the Government be pleased to place the text of General Smuts' 

.speech on the table? , 
(iii) Did General Smuts not approve of the ban on Indians? 
(f) Did the Government of India make Rny representation to the Union 

-Government on this partiaular subject? If yes, with what result? Will they 
place the representation on the table and the reply thereto; if any, from the 
South African Government? 

lIIr. J. W. Bhore: (a) The reply is in the a.ffirmative. 
(b) The Bill e!Dpowers the Governor General in making regulations 

regarding the grant, cancellation, and Buspension of c.ertificateg. of compe-
tency to managers, overseers ,and surveyors in' mines, mechanical engineers, 

,engine drivers, blasting miners, and such ot.her persons employed in or 
about mines, works, or machinery as may be required to be in possession 
of certificates of competency, to prescribe tbat in such provinces or areas 
· as may be specified such certificates shall be granted only to Europeans, 
Cape Coloured, and Cape Malayans. It also empowers him in making 
other regulations under the Mines and Works< Act. to restrict certain classes 
of work to and impose dutieB and responsibilities on the above classes of 
persons,. provided that they furnish su(,h proofs of efficiency 8S mlly be 

. prescribed, and generally to apportion work as between the above classee 
and other 'persons respectively in respect of mines, works and machinery. 

(c) In the regulations made under the Mines and Works Act, a number 
· of discriminations were previously in force as between white and coloured 
persons, particularly in respect of the Transvaal and Orange Free State. 
But in the case Re.x. ". Rildick-Smith the Transvaal Provincial Division 
of the Supreme Court in 1928 held that no power W88 conferred either in 
express terms or by necessary implication to discriminate under this law 
'against' colouredpel'8Ons on the ground of their colour. In regard to mine." 
works . and machinery, therefore, such economic bars as previously existed 
'were not statutory. 

(d) The definitions or mines, works and machinery are 80 wide as to be 
.~ a. le of covering pra.ctically all industries. 

(e) Yes, A copy of Get).eral Smuts' speech has been placed in the 
· Library of the Rouse. 

(f) Yes. Goven:u:nent made representations last year with .the result 
-tlu!t the wording of the Bill WII6 altered and Asiatics and Natives were no 
longer direotlyreferred to. They have recently made further representations 
but are not in a. position to pla.cethe correspondence on the table. 
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Mr. O. S. B&Dp Iyer: Will Government place those representations on 
-the table? -

Mr. I. W. Bbore: I have just said that we are not yet in Q position to 
place the correspondence on the table. 

Mr. O. S. B&qa Iyer: Wl;len will Goveniment be in eo position to do 
~  

Mr. 1. W. Bhore: I regret I cannot tell him now. 
Kr. O. S. ll.&Dga Iyer: Are GoverDIXlent considering the desirability of 

placing those representatiuns on the table at an early date? 
Mr. 1. W. Bhore: The ~s e e. Sir. cannot be placed on the table 

'until the negoHations have been brought definitely to a conclusion one way 
-or the other. 

IIr. O. S. Ranga Iyer: Are the Government aware that there is intense 
feeling in the matter throughout the country? 

Mr. 1. W. Bhore: I am quite aware of it. Sir. 
Mr. O. S. :aaDga Iyer: Tha.t is aU the more rea.son why the Honourable 

l\-lember should place the representations on the table. 

AU.EGED INTEItCEl'TION OF MONEY OR DEUS AnnUESSED TO THE HEAD 
OJo'FICE OF 'fIlE CEN'fILAJ, JAMlAT TABLIGH-UL-IsLAM, AMBALA. 

1112. ·Mr. Abdul Baye: 1. Are Government aware that there is a regis-
-tered association of Mussalmans of India caJIed the Central J amiat Tabligh-
.ul-Islam. which has been. constituted for religious propaga.nda and to avert 
apostasy among Moslems. and that it has ite head office at Ambala City 

.in the Punja.b? 
2. (a) Is it a fact that in the years 1924-25 numerous complaints were 

made to the postal authorities. by the General Secretary or the J ami at 
Tabligh-ul-Islam at Ambala City. that money orders sent to his address, 
from various parts of the country were being designedly and systematically 
btercepted by some mischievous employees of the Post Office? 

(b) Did the postal authorities inquire into these complaints. and ~' l it 
established that in many cases the money orders addressed to this Associa-
tion were found missing? Have they been e.ble to lay their hands upon 
the culprit or culprits e i~le for this mischief? 

(0) Do Government propose to make a full statement as regards the: in-
-quiries made and the conclusions arrived at by the authorities concerned? 

DATES OF PAYMENT 01<' CEItTAIN MONEY RDl ~s AD~R 'D TO THB 
'SECRETARY, CENTlLAL J AMIAT TABLIGH-UL-IsL.Ul, AMBAL .... 

1118. .1Ir. Abdul Baye: Will the Government please )ay -a statement 
oOD, the table showing whether the following money orders haTe been duly 
paid to the Secretary. Central Jamiat Tabligh.uI.ls1am, Atnbala.? If 10, 
wiU the Government be pleased to give the da1letof payment of ·the mODeY 
<I1'der8,pointing out in each case the delAy caueed and tIIae rHlCJlla 
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for the belated .. payments,. and et~ t ~. a ~.Dts "we"' ~ e llea s 
of original or duplica.te forms? 

(a) MoOney Order No. 4044, dated 21s,t July 1926, £0.-, ns. 21, sent 
from Nowshero. by one Mr. Fazl·i·Karim. 

(b) Money Ol'der No. 7362, dated.. 15th August 1925, for RB. 20, Bent: 
from General Post Office, Bomba.y, by one Syed Mohd. Isbaq 
Shah. 

(0) Rs. 50-8-0 sent by Syed Innaya.t Ali from Banat District, 
MttzaffHrnagar, on 12th August 1925. 

(d) Money Order for Rs. 15, sent by the Superintendent, All~I ia 
Moslem Educational Conference Office, Aligarh, on 26th A.ugust 
1925, from Aligarh. 

(e) Another Money Order for Rs. 15 by the same, sent on 2nd 
September 1925, from Aligarh. 

(f) Money Order for Hs. 128, Bent by one Minhaj·ud.Din, Naib 
TehsildA,r, Tonk. The date of first information to office of 
destination (Ambo.J.a) being 1st March 1924. 

(g) Money Order for Rs. 5 sent by M. Md. Ismail, Auditor, Gujran-
waIn. Dat,e of first informl1tion to office of destination 21st 
April 1924. 

(h) Money Order for TIs. 20, Bent by one Tufail Ahmed, Delhi. Da.te 
of first information 23rd April 1924. 

(i) Money Order for RB. 25, Bent by M. Ali Mohd., A. D. 1. Schools, 
Garhshanker, Hoshiarpore District, Date of first information' 
to office of destination is 19th May 1924. 

(j) Money order for Rs. 40, sent by M. Asraf Beg, Pay Office, Police 
Sialkot. Da.te of first information 80th May 1924. 

(k) Money Order No. 1570, dated 20th Ootober 1925, Bent from 
Gogra Oity P.O., by M. Mohd. Husain, Ca.nal Munshi. 

(l) Money Order No. 4056, dated 8rd November 1925" sent from 
Simla P.O., by M. Ohiragh Din. Clerk, Simla P. O. 

(m) Money Order N2. 3745, dated 18th Novomber 1925" sentf1'oID.; 
. Jhang City Sub· office , by Syed Mehr Ali Shah, Pensioner, 

Sub.Inspector of Post Offices. 

LOBB . or MONEY ORDERS ADDRESSED TO THE SECRETAR'\:, JAJrIlAT 
TABJ.IGH-UL-bLAM, A MDAT.A. 

1114. ·1Ir. .~  ..,..: Is it a. fact tha.t on oomplaints made b'y the-
Seoretary of the J'e.miat Tabligh-ul.l8lam the Postmaster, Ambala, in his 
letter No. C.M.O./BOO, dated 17th November, l~ ai  tha1t"th8'lo88 of u 
gmneyQrder . WIIfJ 'Q,Othing unuaual aDd he fu1'trher asked ille Secretary to> 
recejv8' Nmittancet.miUlsured ve ~.tea .  by means of moneyol'den? 

. It it a faot that ~lie .~aste  in· this letter also pointed out; that .8uch 
: eoIPplaitl .. iDBtead at mendiDl·,m&litel'lt M'er8 likely to inoreaeetJae1ll'ouble't 



.,., .... 

Loss OF N~ l RIl ADDJl.ESSEIl. 1'0, 'rUE, .8J1;ClLE'rAlLY, J.AlI1AT 
ADI I H~ . I .  AMB.A.L,A. . 

1115 .• ~. Abdul Haye: Wili the Governmentploase state if. there is Qlso 
:any other individual or Association' in' Ambalawho' has. lost so ma.ny . 
. money order remittances in 1924-25 as the Secretary. of the Central 
.J amiut rrabligh-ul-Islam at Ambala City? . . '. '. 

DISCOt:1tAGEMl1:NT OF REMITTANCES BY POSTAl, MONEY ORDERS. 

1116. ·Mr. Abdul Haye: Is it a fact that the Government want to dis-
<courage remittances being sent by means of postal money orders 1 If not 
why did the Postmaster,' Ambala, suggest this course in his letter No .... 
C. M. 0./866, dated 17th November 19251 

The BIonour&ble Sir Bhupendza Hath Mltra: With your permission, Sir, 
I will answer questions Nos. 1112 to 1116 together. 

Government have seen in the Press references to the Association named 
'by the Honourable Member, which is described as a registered association. 

The reply to the first part of question No. 1116 ·is in the nega.tive. 
The other matters referred, to in these questions are being investigated 

:and I will inform the Honourable Member of the result indue course. 

RECORDS MAINTAINED BY THE POST.U. DEURTllENT OF MOXEY ORDEll.8 
DeRING TRANSIT .• 

1117. ·Kr. Abdul Haye: (a) Is it a. fact that in the Fostal Department, 
'at present no record is maintained of money orders during transit, and 
henee it is very easy for postal employees to intercept money order forms 
without running the risk of being detected? 

(b) If the answer to part (a) is in the affirmative, what steps do the 
'Government propose to remedy this defect? 

The Honourable Sir Bhupendra Hath Mitra: (n) No record is maintained 
.... ,f money orders during transit. UnlesR there are six or more money orders 
for !lny one office, they are sent loose and treated like ordinary letters. It 
is true that money ~ s !'lent loose can be intercepted wit.hout much risk 
of detection. 'But ordina.rily the risk is negligible because postal employoel!l 
are 110t interest,ed in money orders in transit. The incident referred to in 
the previous questions by the Honourable Member, if true, is exceptional. 

(b) The system of sending money orders 100s8 has not been found to 
be defective. 

~l .IA  S('BMITTED TO THE AGENT OF THE NORTH WESTERN 
RAlJ,WAY. 

1118. ·Kr. S. Sadiq Hasan: Will 'the Government please state what 
hanches of the North Western Railwav Traffic Department submitted their 
memorials to the Agent in the year 192,5? 

MEMORIAl,S OP THE llOOJONG CLERKS OP TDB NORTH Wlr8TBRN 
R.A.IJJWAY. 

1119. ·Kr. S. 8adIq 1Iu&n: Will the Government please sta.te what 
action, if any, has ·been taken by' the North Western Railway admJnistra-
tion in respect 01. the memoriala submitted by the booking clerks' section 
in July 19251 

• 
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N UHB'IR or EUlI.OPBANS EMrLOYED IN tuE hAllIO BRANOH OY THE 
Nou'tH WESTERN RAU,WAY. 

1120 .• ".' •• Sa;cllq Hum: (a) Will the Government please state-
"hether there are any' Europeans employed in the Traffic Branch of the 
North Western Roilway? 

(b) Is it a fact that Europeans are not allowed in this branch because 
oi the small salaries and scanty prospect&? 

INCltKASE OF AUDIT WORK IN THE TRAFFIC DErARTMENT or THE 
NORTH WESTERN RAILWAY. 

1121. ·1Ir. S. Sadiq Baa&Il: Will the Government please state whether 
there has been any increase of a.udit work in the Traffic Department of the 
Ncrth Western Railway during the last five years? 

BOOKING CLERKS OF THE NORTH WESTERN RAILWAY. 

1122. ·1Ir.S. Sadlq Hasan: 1. Will the Government please state the 
total amount of shortages and deficits and other debits which were charged 
to the clerks of the booking clerks' section of the North Western Railway 
administration during the last five years? 

2. (a) Will the Government be pleased to state whether any higher 
posts are open to the employees of this section? 

(b) If the answer to part 2 (a) is in the affirmative will the Government 
be pleased to state how many members of this section have been appointed 
to these higher posts during the last five years? If not, why? 

3. Will the Government please state the total number of clerks in 
this branch and also the number at present drawing the maximum pay, 
59.llctioned under the rules? 

4. Will the Government be pleased to state whether any committee 
has yet been appointed to inquire into their grievances with 0. view to 
redress them at an early date? 

The Honourable Slr Oharl •• Inne.: Sir, with your permi&sion, I propose 
to reply to questions Nos. ni8 to 1122 together. 

The Government have no information on the points raised in the first 
four questions and in parts 1 to 8 of the fifth question and they do not 
propose to inquire. The answer to part 4 of the last question is in the 
negative. 

MAUy,vI FA1.IT, AND SANSKRIT TEAClfERS IN THE NORTH WEST FRONTIER 

PROVINOE. 

1123 .• :Mr. S. Sadiq Huan: (a) Is it Q fact that the grade of Maulvi 
~'a il and Sanskrit teachers in the North West Frontier Province is lower 
than the grade of Mo.ulvi Fazil and Sanskrit teachers in the Punjab? 

(b) Do Government propose to consider the question of raising their 
grades and bringing them to a level with the Punjab? 

. ~ . W. Bhore: (a) In the North West Frontier Province, Munshi Fazil. 
:MR.uivi ~a  and 8n.nskrit t 'a ~ s nrc wppoint!'d on Rs. 40 per mensem it! 
thc gradE> of Rfl. 40-4/2-60. They eBn risc to Rs. 100 in t,lw grade of 
Rs. ~ . 
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So far as is known the ordinary rates in the Punjab aore not more favour-
able, being Rs. 85-8-50 and Rs. 55-3-70. The highest lJl'8des in the 
Punjab, vi •. , &. 110--5-185 and Rs. 140-10--190, are very few and it is 
understood that they are reserved for specially qualified. men holding posts 

. requiring greater literary attainmenie than are needed in ordinary Govern-
ment schools like those in the North· West Frontier Province. 

(b) The question of improving the pay of priental teaobCrs in the North 
West Frontier Province was eonsidered, but had to be dropped owing to 
the retrenchment consequent on the recommendations of the Inchcape 
Committee. 

F ,ACIT.IT1EB· FOR FIRMS IN INDIA TO TENDER }lOR GOVERNMENT CONTRACTS 

IN CROWN C ~I . 

1124. -J[r. W. S. J. WlllIon: 1. Has the attention of Government been 
drawn to the serious hann done to Indian trade by the attitude of the 
Crown Agents to the Colonies in London Bnd, in. partiCular, to the fact 
that orders which were until very recently plaoed direct by the Iraq Gov-
ernment with Indian manufacturers have now to go through the Crown 
Agents in London? 

2. With referenoe to the reply by the Crown Agents to the re-
presentation on this subject made by the Government of India in April last, 
will Government be pleased to indicate what further steps they propose to 
take in order to remove the difficulties placed in the way of Indian manu-
facturers by the action of the Crown Agents to the Colonies? 

The Honourable Sir Oharles Innel: (1) and (2). The resolution and 
discussion at the meeting of the Assoc.!aLerl Chllmbers of Commerce in 
December 1924, on the subjtd of giving more facilities for finns in India. 
to tender for Government contracts in Crown Colonies were forwarded to 
London with support.. In that discussIon the case of Iraq was also stated. 
The Colonial Office replied that they had given their mpst careful considera-
tion to this request Qnd tha.t they did not consider any ulteration in the 
present procedure whereby orders were plaoed and inspection WQS arranged 
for by the Crown Agents was practicable. The Crown Agents are pre-
pared, 6S they always have been, to place on t,heir list suitable manufacturers 
in India. who apply to them fil,nd to invJte them t·o quote when opportunities 
occur. This reply was communicated to the Associated Chambers and the 
Government do not consider that any further action can usefully he taken 
by them. 

TElIi"DERS :FOR Sr,EEPERS FOR THE Lr,OYD BARRA.GE. 

1125. -.r. Harchandrai Vlshlndas: 1. Are Government nwsre, thnt the 
lowest tendercr for the contract of Lloyd Rflrt'Slge sleepers who WI\S the 
subject matter of my starred questions Nos. M7 ond 568 Answered on lhA 
2nd February 192G, hns been for JODI,! on thp, approved Ii!'!t of f.he Inrlirm 
Stores Department, P. W. D. in Sind, Lloyd BBtTn.ge, KA.rachi Municipality, 
KarAchi Port Trust., Karachi Customs. North Western naiIw[w flDd othf'J'I' , 
whereM that the contractor whose tender waR actually accopted hv tho 
Controller of Pure.bMeS, Xara.cbi, was only re('cntly brought by. i,hat' Con-
troller on his list? . 

o 2 
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2, Are Government aware that the tenderer. whose tender wa·s actually 
80cepted was the fourth' lowest tenderer and not the second l6west,as 
erroneously stated by me? 

3. If so, will Government be pleased to state why 'the successful 
tenderer was allowed to leap over the heads of three lower tenderers? 

4. Do all these three tenderers labour under the disability of not being 
in a position to fulfil the provisions of this particular tender, the explanation 
surmised by the Honourable the Government Member in answer to Sir 
Bari Singh Gour's supplementary question appearing at page 600 of this 
y08l"S official report? 

5. Is it a fact that the. Controller of Purchases, Karachi, sent a tabulated 
list of tenderers including all the above-mentioned three lower tenderers 
tf) the Executive Engineer, No. 2 Division, Larkana, for whose require-
ments these tenders were called? 

6. Did the said Executive Engineer write the Purchases Controller, 
Karachi, that orders were placed with the lowest tenderer the firm of 
Messrs. Hiranand .and Dowlatro.m and that the contractor should be ex-
peditedto supply early and notwithstanding this the Karachi Purchases 
Controller gave the contract to the fourth lowest tenderer? 

7. Is it true that the accepted tender was for the supply of CaHcut 
8leepers, whilst the lowest tender was for the supply of Kalpanee sleepers, 
which is superior stuff? 

8. Is it true that the lowest tender was for Rs. 8,925, whilst the 
accepted tender was about Its. 1,000 higher? 

9. Is it t.rue that after the action of the Karachi Controller was un-
favourably commented upon by the Karachi Press, both Anglo-Indian and 
Indian, the lowest tenderers, the firm of Hiranand and Dowlatram was 
hoycotted by t.he Karachi Controller by not inviting tenders from them 
ulthough the Chief Coutroller of Stores, Del ~  continu6$ inviting tenders 
from them? 

10, If the answer to part 9 is in the affirmative, what action do, Gov-
('rnment' propose to take against the Controller of Purchases, Karachi, to 
Ilrevent the recurrence of such retaliation? 

The Honourable Sir Bhupendra Bath Mitra: (1) Government are aware 
of the dates on which the two firms in question were brought on to the 
approved list of contra.ctors of the Indian Sto'res Department. but have 
no information in regard t.o the dates of theSr registration on the approved 
lists of ot.her deprlrtments. In any case these dates would not affect the 
award of 8 contract. 

(2) I hl\ve had the matter further examined and find the answer is in 
the negative, The tenderer whose tender was accepted was the second 
lowest tenderer as previously stated. 

(8) and (4). Do not arise. 
(5) The Controller of Purchases, Karachi, sent a. tabulated list of all 

tenders received to the Executive Engineer, No. II Division, Larkhana. 
(6) I would refer the Honourable Member to the reply given by me 

to part. (2) of question No. 981 on the 26th February, 1926, by Khan 
:Bahadur W. M. Russanally. 
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(7) The origin of the sleepers quoted for was not nll3ntionoo· ill. it ~  
of the tenders which were merely for pen wood sleepers 8S specified in t ~ 
invitation to· tender. 

(8) No. The lowest tender was for Rs. 8,925 and the accepted tender 
was originally Rs. 9,260. 

(9) In withholding tenders from the firm of Hiranand Daulat . Ram the 
Controller at Karachi .is acting under instructions issued to him by the 
Chief Controller of Stores. By an oversight tenders have been called for 
from that firm by the Chief Controller himself, but no orders have been 
placed with them recently. 

(10) Does not arise. 

EXl'ENDITURE ON REPAIRS TO THE CHURCH A.T H08HANGA.BA.D. 

1126. ·Pandit Shambhu Daylil JI1ara: (a) Will the Government be 
pleased to state whether there is a church building at Hoshangabad, 
constructed at the cost of the State and when it was constructed? 

(b) Will the Government be pleased to state whether that church is 
in the course of reconstruction, and to state also the probable cost of the 
sume? 

(0) Is it a fact that no troops are stationed at Hoshangabad, and that 
there is no probability of their being stationed there? If so, will the Gov-
ernment be pleased to state why the church is being reconstructed or 
money spent on its repairs? 

(d) Will the Government be pleased to state the number of Europeans 
in Hoshangabad, officials and non-officials (if any) who require the use of 
this church? 

The Honourable Sir aharlea Innes: (a) to (d). There is a. church at 
Hoshangabad which belongs to Government. It was constructed in 1866, 
partly at Government and partly at private cost. The church is not being 
reconstructed, but is under special repairs which have been undertaken 
owing to report that the condition of the building WIlS unsafe. The esti-
mated cost of repairs is Rs. 8,061. The number of Europeans and others 
including families using the churcn is approximately twenty. 

NmlBlll OF WIRELESS LICENOES FOR AMA.TEUR TJUN8MIS8ION GRANTED 
IN BRITISH INDIA. 

1127. *Oolonel 1. D. Orawtord: Will the Government be pleased to 
state what wireless licences for amateur transmission are granted in British 
India? -

The Honourable Sir BlLupendra Hath Mitra: 79 private persons have 
been grantednon.commerci!\lliccns6s, claRs one. which authorise the Hcen!lee 
to transmit for experimental or instructional purposes but prohibit the trans-
mission of broadcast ma.tter which is defined in the license to be "concerts, 
lectures, educat,iona! subjects, weather reports. tbnatrical entertainments 
and other matter (including neWR and other infonTIation) from time to time 
a.pproved by the Director General of Post I! Bnd Telegtaphs " .. Eight of 
these licensees have ho:we'O"er applied for and . heen grantM But,horit,'y to 
transmit music since this is technically desirable for L!ertain tests of wire-
less telephones. 
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2. The Radio Clubs of Bengal, Bombay, Madras, Rangoon ",JlIi Karachi 
have been granted non-commercial licenses, claSB one, with a IiIpecial sche-
dule authorising the transmission of Broadcast att~ . Tb,e licensee is 
the President of the Club concerned who is responsible for the platter 
broadcaeted. 

All non-commercial licenses specify the licensed apparatus and the place 
At which such apparatus mny be established, maintained and worked. 

UNSTAHRED QUESTIONS AND ANSWERS. 

SHORTAGE OF ACCOlIMODATION FOn. OFFICIALS AT RAISINA. 

202. Mr. E. O. Nebgy: Will (}overnmentbe pleased to state if it is a 
fact. that the aecommodl\t1on required for officials at Raisina next cold 
weather is likely to be 25 per cent. to 30 per cent. short of requirements? 

The Honourable Sir Bhupendra Nath :Mttra: The answer is ~  the affir-
. mative. 

RUNNING 011 H~  ' ~Il.N IIoR'PET" 'ILuS1NA, AS A H ~  BY SOlIE 
COMPANY OR C N' 'ItA.C l~. 

203. lIr. E. O. Neogy: Is it Il foct that after advertising for tenders in 
order that the Western Hostel might be run I\S a.-hotel by some company 
or contractor, Government withdrew the offer? If so, why? 

The Honourable Sir Bhupendra Bath MUra: Yes. The offer was with-
drawn as it was found incompatible with the necessity for reserving a. certain 
number of quarters for Members of t.he Legislature. 

CONSTRUCTION OF HOTELS BY 'I'IUVATE ENTERPRISE IN THB NBW 
CAPITAL. 

204. Mr. K. O. lfeDIY: What encouragement, if any, are Government 
offering to private enterprise to construot hotels in the New Capital? 

The Honourable Sir Bhupendra If&th Mitra: Sites are being reserved in 
the New Capital for hotels, and negotiations have been entered into with, 
persons. interested, but so far no leases have resulted. No special induce-
ments have been offered to private enterprise to coostruet hotel •. 

CONSTltUCTION BY A COMPANY OF A HOTEL IN NEW DELHI. 

205. Ill. E. O. Keoey: (a.) 'Rave Government 6seertained the possibility 
of any company ooming forward to build a botel in New Delhi, so long 
as the Government of India run a. hostel? 

(b) Are Government aware that the commercial world regard their action 
as being unfair competition with private enterprise? 

fte Konourabl& Ilr BhupeD4r .. lfath !ltv .. : (a) I would refer the Hon-
ourable Member to the reply given to his previous question. 

(b). Government nave no infonnation. 



UNSTABBBD QVBSTIONS AND ANSWBBS. 

AVBUGI ANNU.A.L Lose ON 'rBlil WJIIIlIRN HorrEL, R.USINA. 

206. Mr. E. O. "1011: Will Government be pleased to state what the 
10S8 was in the cold weather of 1924-26, and wha.t tAle loss is likely to be in 
'1926-26, through the Western Hostel being run on its present lines? 

The l D~ l. StrBhuptlldra Bath :,:ttra: The loss a.verages about 
Rs. 15,000 annually. 

PROVISION BY J'OREIGN GOVERNMENTS OF PRIVATE HOSTELS FOll THEIR 
. EMPLOYEES. 

207. Mr. E. O. Neog: Are Governmept aware ~ any other country 
where Government provide private hostels for tlheir employees? 

The HODourable Sir Bhupendra Bath Mitra: Government have no in-
fonnation . 

. .A~ ND~ N  OF THE BA'ftWOO PA1'Ell INDUBTltY (PIL01'ECTIOll) ACT. 

208. Dr. L. E. Hyder: Have the Government of India. completed the 
examination. promised last September by tho Honourable the Commerce 
Member. to determine whether thC!l Bamboo Paper Industry (Protection) 
Act requires any amendment to provide especially for super-ca.lendered 
.paper. whether imported in reels or not? ,If so, what is the result? 

The Honourable Sir Charles Innes: All Local Governments were re-
quested to consult presses and publishing houses in their provinces to as-

.certain the extent to which imported super-calendered paper was used and 
the form in which it was imported. whether on reels or in sheets. It was 
clear from the replies received as in fact the 'fariff Board had alrea.dy 
reported, that the tenn super-calendered does not denote the composition 

·of pa.per but merely the finish given to any paper. Paper manufaoturers 
in India. do produce paper with this fin.ish. It further appeared that presses 
and publishing houses which use imported super-calendered paper of a com, 
position which renders it liahle to the new duties import, it for t,he most 
pa.rt in sheets and not in reels. It was 81so reported that the llll£strated 
'Times of India Weekly, in. connection with which the discussion was start· 
-ed, have already adapted their purchases to the new duties. 

2. Owing to the dissolution of the Council of State, the Depa.rtmental 
Advisory Committ.ee was not in existence, but these fRets ~ e placed 
before three members of the old Advisorv Commit,tee who are a)so Mem-
bers of ihe Assembly, namel.v. Sir Purshota.mda8 ThakurdRR, Mr. Willson 
and Diwan Bahadur M. Ramachandra Rao. They all agreed tha.t on the 
'facts reported no amendment of the Bamboo Paper Industry (Protection) 
Act is required. This was also the conclusion an;ved at by Go'Verrunent 
'and therefore it is not proposed to take any further action. 

RJIlCRUITlfENT OF Musr.llr SORT.lJRR IN THE RAJ1,WA.Y MAIL SBRVIOB, 
MllI.TA.N DIVISI0:N. 

209. "yyad Gklllaa 4bbu: Are the Government 8W6l'e that the 
number of Muslim sol'teJ'8 in the Railway Mail Service. Multan Division, 
is very small? Do the Govemment propose to take steps to recruit more 
Muslims in that Department 7 

The Hoaourable 81r Bhupendra.ath ¥1tra: Yes. Muhammadan appli-
cants possessing the requisite qua.lificat.ions B.re usually given emplo:vrnent. 
The Superintendent of the Division lias been asked to encourage the re-
<cruitment of Muhammadan sorters. 



ELEC'l;'ION OF THE CENTRaL ADVISOltY COUNCIL FOR 
RAILWAYS. 

1Ir,'.'Hldent: I have to QlUlounce for the 'i ati~  of H ~le 
Members that in 'accOl'danee with the motion adopted by the House on the· 
25th February last. nominations for the Central Advisory Council for, Raila 
'ways will be received up to 12 noon on Friday, the 12th March, and the 
eleotion, if neoessary, will be held on Monday, the 15th March, in this· 
Chamber by the usual method, namely, the single transferable vote. 

THE INDIAN INCOME.TAX (AMENDMENT) BILL. 

PRESENTATION OF THB REPORT OF THE SELECT OomaTTEE. 

JIr ••• .A • .JiDDah (Bombay City: Muhammadan Urban): Sir, •••• 
• 

JIr. Prul4ent: The ;Honourable Member is very impatient. Sir Basil. 
Blackett. 

The Honourable Sir Bull Blackett (Finatrce Member): Sir, I lay on 
the table the Report of the Select Committee on the Bill further to amend 
the Indian Income-tax Act, 1Q22, for certain purposes. 

THE INDIAN FACTORIES (AMENDMENT) BILL. 

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

The HODourable Sir Bhupendra lfath Jrlitra (Member for Industries and'. 
Labour): Sir, I beg to lay on the table the Report of the Select Committee· 
on the Bill further to amend the Indian Factories Act, H ~. 

THE GENERAL BUDGET-LIST OF DEMANDS. 

SECOND STA.GE. 

Expenditure from Rf!1)e'Rtne. 

DEMAND No. IS-CUSTOMS. 

IIr. President: The House will now proceed to consider the Budget, Part 
II, Second Stage. 

:Mr. :M. A . .Timlah (Bombay City: Muhammadan Urban): I was, Sir, 
impatient because the motions made by the Finance Member and the 
Honourable Memher for Industries were not on theagtmda; and, .Sir, I 
QIDvery m'uchafril.id of the Government Membe11l when they get uP .. 
because one docs not know how they will try' and comer 'us when it suit,s 
them. Sir, I have given notice Rnd my notice is this. tha,t I wish to move 
that the oonsidel'Q.tion of Demands Nos. 16 t{) 27 be adjourned and t,hat the 
considere,t,ion of Demand No. 28 be taken up first. Sir,  nccording to the 
prMtioe which WUI'I established in this House last year, the GovcmmeniT 
on that occasion agreed to this cou11le. namely, that 0. particular Demand 
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should be taken up out of its .order. I sholl read to you what took place 
on that ocCBsion. My Honourable friend, Diwan Bahadur Ramaohandra. 
Bao,Ta.ised the question and said: 

II May 1 ask you, Sir, al/.d through 10u, the Honourable the Home lIIlember, whether 
a variation of the Demands, 80 as to brmg up No •. 28 and 81 which relate to the Execu· 
tive Council and the Secretary of State respectively, to-morrow morning, can be made! In. 
view of the statement wbich has been made to·day by my Honourabl.e friend, Pandit 
Motilal Nehru, it seema to me that an opportunity should be afforded by the Govern-
ment for the discussion of the question railltld in the adjournment motion tbis morning. 
I therefore s ~eat that theae two Demand., NOB. 28 and 81, ilhould be taken up first 
to·morrow mommg.'· 

You, Sir, at that time were a Membe.r of this House and you followed 
and said: 

.. MT. V. I. Patel.' May 1 intervene and ask whether it is not within the power· 
of the Chair to take th88tl Demands in any order that it thinks proper, or whether· 
the Home Member haa got anything to do with the matter Y" 

Then the ruling of the President was: 
.. The order in which the Demand. for Grants appear, as far aa the procedure of 

this Houae is concerned, is more or lesl arbitrary. If we were to follow the usual 
Parliamentary practice in England. the order in which they will be taken would be· 
IIorrived at by agreement between the Chief Whip of the Opposition and the Leader 
of the House. I do not know whether there is a Chief Whip of the Opposition Party. 
I understand that Mr. Ramachandra Rao has for tbe moment usurped those function •. 
Therefore it is not 80 much for the Chair to decide in what order the Demands should 
be taken. as for the Opposition and the Government between them to decide as a 
matter of convenience how they will proceed. Provided notice is given, it will be 
reasonable on the part of the Government to meet the wishes of the Hou.e as far as 
possible in matters of that kind"" 

Then, Sir, Mr. V. J. Pa.tel said: 
.. Is the Chair bound to accept the agreement arrived at between the two Parties Y" 
"Alr. Prellident: It is a1moet II hypothetical question. I do not say that the Ohair 

is bound to accept it, but ail a matter· of convenience if the two sides of the House 
agree, that a Demand should he ta.ken up in a certain wav, the Chair is always ready 
to meet the convenience of the House on that matter. Do 'I understand the Honourable 
Member to object to the proposed arrangement ?" 

Then, Sir, Mr. V. J. Patel said: 
•• I do not object to any thin,. r think it is the right of the Chair to take the 

e a ~ in IIny order the Chair thinks fit. The Home Member should have nothing 
to do with it". 

After that threitt from you, the Honourllble the Home Momber promptly 
agreed to the arrangement that the DemaJ1d' No. 28 should be taken up. 
first the next morning, and it was, in accordance with that agreement, taken 
up the next morning out of the order as it wall arranged by the Govern-
ment. . j <,! 

Now, Sir, on this ocoRsion, on the 4th of :March, before I could approach 
the Honourable the Home Member, the Leader of the House, he had 
suddenly disappeared. Perhapf! he was so pleAsed that the . discussion 
concluded so soon that he was not RVllilahle, and, therefore, the next 
Member that I could nPRroach was the Honourable t.he Finance Member. 
At;ld C'ertainly..it is more hili domain, although he is not .the l ... eader of the 
RousE', and I thoughfl that he WaR the next impllrtant Member of Govern-
ment whom I could approaoh in this matter. nnd J put it to him t,hat we· 
on this side desired,-and I mnde it. clear to h.im that I was speaking' not 
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[Mr. M. A. JinJlah.) 
only on beha.lf of my Party but also on behalf of the Swara.j Party who ~ 
authorised me to come to an arrangement with the Government, that tb.e 
Executive G!'8nt should be taken up first. He then told me that he would 
()onsider the matter and if possible he would discuss it with the Leader of 
the House and let me know. He was very kind in sending me a. very 
prompt reply on the 4th of March, 1926, and with his permission I shall 
read it. 'l'his is what he says: 

.. I have not been Bble to 8ee the Honourable Sir A lexlIXlder Mulidiman ", 

~  even he, Sir, failed t.o trace the ;Home e ~  . 
The Honourable Sir Alexander Kuddiman (Home Member): . Sir, I do 

not wnnt to interrupt the Honourable Member, and I trust I have not been 
impatient. I have listened t.o him carefully, but I should like to know 
whether the Honoumble Member is mnlting an a.ppeal to me or whether 
he is moving nn arncndl.nent. If ho is moving an mnendment, I should like 
your ruling ,,,hellIe,r the Honourable Member is in order in moving it now? 

Mr. K. A. Jinnah:If the Honourable l\Iemher will allow me to continue, 
he will know whether I fUTI making an f'lppeal to him or I am making a. 
motion. It is now too lflt.!) for him- to interrupt me nt this moment when 
I havo proved that it WftS difficult to trace him. 

Th.en, Sir, I proceed: 
., But the answer to your question" 

-says the Finance Member-
.. 8S to the order in which the Demaud for Grant,s will be taken up is, I think, clear. 
In the absence of directiolls to the contrary from the House, the DemllXlds will he taken 
up in their numerical order. It is now too late for the Government to alter the order 
in which they appear on the paper. Whether the P·l'elident would aooept a motion 
for the postponement of the discussion of the particular Demand in order to eJ:pedite 
the di8cu88ion of another Grant seems to be a matter entirely for the President to 
!decide" . 

After that, Sir, I thought that, the only course that I could adopt was 
this, t.hat I should give notice to t,he Secretary, to yourself, to the Honour-
able the Horne Member, the Lender of the House, and also to the FinBDco 
Member, and that notice was given on the 5th March, 1926, pointing out 
that I propose to suggest that GrRnt No. 28 should be taken up first and 
t.hat the consideration of the Grants Nos. 16 to 27 should be postponed. 
:After that, I understood that the Honourable the Home Member, the 
Leader of the House. felt that I had not approached him and so I appell-led 
to him to comp to an arrrlJlj;(eme.nt, with UB. But, Sir, when I received 
the letter from t,he Honourablp the Finance Member on the 4th of Maroh. 
it WRS from n, Member of Government, and he disHnctlv informed me that 
it wns not possihle to ('hange the arrnngement, nnd therefore I thought 
that the' l~' thing I ~ l l do WAR to give n formal notice, which I did. 
But thereafter I thought thnt my Honournble friend, for whom T have 
alv.'n.ys the J:!relttest respect-I alwnye WAlk into his room, though I do not 
nlways flnd him thero,-I thought thn.t he felt thA.t I had not approaehed 

·him. I therefore informed him 111so on the telephone. And here now I 
met his point while he interrupteil me nnd J A,ppealed to him that 
following the prActice of last yelU' the Government s ~l  meet us 
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iin our wishes in takini' up Grant No. 28 first. Sir, pe s.a.id with his usual 
·courtesy and geniality that he would give the matter his very careful 
-conside.ration and let me know, nnd this is the letter dFl.ted 7thMlIl'Ch, 
1926, I received from him, whieh, I think, will make hiB position clear. 
I shall read that: 
. .. I qll.ve received YOUI' notice inwruch ~iD  me tb.t you propoee to move 
for the postponement of certain Grants in order to ta}4;e. UP. Grat N o. ~  and YOll 

c appear to have given notice not only to me, t. -
-he objects, Sir, that I should give notiee to other people,-
.. you appear to have given notice not only to me, but to the President and the Hono1l1l-
able Sir Basil Blackett ,.. . . 

.I do Dot know why he should object t0that l!IO.long $S he getll notice himself . 

.(\,s a lllat"te.r of fB<lt this notice was given because we were infonned by the 
Socretary that a notice should be given . 

.. It. struck me "-MYS he-" tl;1e moml-Ilt I saw it that it !lIlS out of order, a ~ after 
·oonsulting Mr. Graham, I find no reason to. change that view. Had any application 
. been made to me to consider the question whether &8 II. matter of arrangement the order 
of tha Grants should he altered.· I should have given the matter full oonsideration, 
hut no such application was made although I noticed in the teleframs Aome two days 
ago a statement to the effect that this had been arranged; promptly had this 
contradicted, for no sueh application was made to me." 

Now, Sir, I shall pouse here for the moment. The notiee I glwe to the 
Honourable the Home Member was on the 5th of March, and he never 
then Ruggesten to me if we desired to do this by an arrangement or by our 
moving a fonnal motion. He never took any notice of it at nIl. It was 
only after I had telephoned to him and pressed him that, even as a matter 
of arrangement it should he done, thllt he was good enough Rfter considera-
tion to write hiB letter. The letter of the Honourable the Home Member 
proceeds: 

"I ~ l  have given the matter full consideration, but no lIuch application ,al 
made. In view of your telephonic message I gather that you now ask that as a matter 
of agreement Grant No. 28 should be taken first. It seems to me that unless I have 
an application from all parties .. 
-he never Bsked me whether it W8S the desire of any other PRrty or not;-
.. I could not even consider it, beeauN obviously those personl who have put down 
cuts on the earlier Grants are equally ooncerned, and the President might aho very 
well take the line that his oonsent was necessary. Furthermore, I fail to lee what 
advantage it is proposed to offer me for agreeing to this coun8". 

Now, I Qsk what advantage does the Honourable the Home Member ask 
me to ofter him? Am I to pay him B oert&in fee for it? 

... "pin OUadraP&1 (Calcutta: Non-Muhammo.dan Urban): Tbat is 
the order of the day. 

JIr. II. A. .TlIIDU: 
.. The Bo-callec;l constitutional ieaue could easily well be raiMd on all1 Grant and 

1101 far as I can see, I will merely be invitin" the full force of the oppoaition to Govern-
mt'nt by taking Grant 28 out of its course." 

I think the House can very well judge of the mof.iv8s of the Leader of the 
12 N N House in putting alHbese difficulties in my way. Iff e W8S afraid 

00. of the "full force of the opposition to Government" by taking 
'Grant No. 98. 
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[M/M.- A.Jinnah.] 
Ie ;.b you know" 

-here of course, I must not leave the House in doubts: here comes his· 
courtesy and geniality-

.. A, you know, I am always willing to meet you as far as I can, but the course. 
that has been followed • • • " 

-what course he thinks of, I do not know-
.. precludes me from altering the order at this late stage ". 

Now, Sir, this last argument of "late stage" is absolutely unwarrantable-
and cannot be justified. What is the late stage? All that the Government 
required of us on the last occasion and the pIes. they put forwa.rd on ft.' 
similar ocoasion last year was this, that we should not suddenly change-
the order on the list, beca.use, naturally, and very rightly-and I shall in 
a moment quote what the Honoura.ble the Leader of the House ss.id OD 
this point last year-naturally, if Honourable Members come here to discuss-· 
the first 5 or 6 or 7 or 10 Grants and suddenly the order is upset, it of course 
upsets their arrangement. Now, Sir. on this occasion the notice was given 
to the Finance Member on the 4th of March. 

'!'he Honourable Sir Baall Blackett (Finance Memb8l"): Too late. 

Kr. M.A. Jlnnah: The Honourable the Finance Member says. "Too 
late". I say then tha.t you are not fit to manage your business. If on So 
notice of four- dflYs you cannot discuss a pa.rticular Gra.nt, then I say that 
you are not fit to conduct your business. 

Mr. R. It. Shanmukham Ohatty (Salem BJJ.d Coimbatore cum North 
.Arcot: Non-Muhammadan Rural): Whoever doubted it? 

Mr. K. A. Jinnah: This is what the Honournhle the Leader of the 
House said on that occasion: 

.. Tn the first place let me say that in dealing with this matter I should naturally 
be very largely guided by the views of the Chllir . • • " 

-I hope he will do so now-
.. . . . and indeed my action must be takeri after oonsidering any ruling the 

Chair may give. I may, however,!Oint out that this is II. somewhat lAte period in the 
course of our delmtos to pul forwar a quest.ion of this kind. The House has been taking 
the Demands in the order in which they allpear on tho e ~ and obviously my 
Hononrabl .. friend will hnve no difflculty in agrel'ing with me that any sudden change 
in the order would dislocate what the Govt'rnment regard &8 the reasonable oourse of 
business. Now, Sir, my Honourable friend has put a point to me to which I feel 
I muBt iv~ 'full ('omideration especially in view of your ruling thitl morning that the 
mattl'r which my Hononr"hle fri(lnd on my right is \"ery anXMlU8 to bring forward for 
i~ s i  could he taken up under Demand No. 28. I understood that to be your 

Mllinp: and therefore :lS '~ . s Demand No. 28, I, speaking on beha.lf of Government., 
will he quite ready to tllke that first to-morrow." 

This WIlS on the 1St.h March. 1925_ Now. Sir, I submit that the Gov-
ernment hllVc t.Rken up this time a. most unreasonable attitude_ They 
cnnnot sny j;liat thiR chang.e in the order is sudden, because Ihllv68atisfied 
the House that the first notice Wl\9 given on the 4th of March, after t,he 
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e e~ l  discussion was over. I UF;k the House whether we arB going to 
be diCtated to by Guv?rnm£mt in this ~as i i..  r know what they will say. 
I.~.  . ~ t  they wIUrely: upon. 'Iheywlll say tJInt, under Stunding 

~  7, they are ~aste s ~ e position and they can Qompel this House 
to diSCUSS any partlcuLu' motIOn that t ~  choose and in any particular 
manner they desire. But I challenge that p<JSition altoget.her., . Standing 
Order 7 runs 8S follows: 

.. On days allotted for the transaction of Government business, the Secretary shall 
, arrange that business in such order as the Governor General in Council may direct." 

'This Order does not give the Government Bny more power than merely to 
a:zoange the l~si ess in such order as the ~ ve  General in Council may 

·dlrect. That IS only for the purpose of bemg brought up before this HOUlie 
for consideration. In the case of non-official business the nrrangement i>l 
made by that mysterious instrument,' the ballot. That is the only differ-
,ence. But I say that it is the right of this House to say that we shall reo 
arrange that order and postpone any particular Grant and take up any 
part.icular Grant that we may desire. The onry complaint that the Govern-
ment can mak.e is "You must not ma.ke a sudden change, because, if you 
make a sudden change, it will be inconvenient and unreasonable on your 
part and we sho.!l not be able to meet it." Therefore, Sir, with regard to 
the plea of sudden change, I have satisfied the House that I have given 
ampLe opportunity and ample notice to the Government and this oppoc;i-
tion, on the part of Government is unwarrantable and unjust,ifiable. It 
'is put, forward by the Government merely becauRe the Leader of the H ~i e 
·does not wish to face the full force of ilie opposition. And why not? You 
-can always certify. YQu are well entrenched behind safeguards. 

The Honourable Sir .Alell:ander :U:uddiman: Do you WIlDt me to do it? 

Mr. ltI. A .Tinnah: Certainlv. I want you to do it on this occasion, 
if you can /U1'd must because, as" I said before,-the Honourable the Home 
Metnher doos not seem to remomber what has happened in the past-as 
I have said before, this is the only unequivocal manner in which we can 

-constitut.ionally prove that the Government arc defeated without doubt. 
If 1 make a out, you may SElY, "Well, it does not matter very much." I 
want you to be defeated as far as your conRtitution goes. There is no 
analogy of course bet,ween this constitution and the constitution which you 
think of in anv full-fledged Parliament. ,,::fherefore, it is no UBe saying,-
I know the old argument-"Do you a i~ R to certify?" 1 want you to 
.certify and 1 want thllt to be put on record. That is the only way in which 
we' can' put it on record and constitutionally say that you rema.in there 

.defeat.ed. And you do not resign because you haveg'Ot no self-respect. 

The Honourable Sir Aleunder KuddiJD&D: Sir, I must confess th'lt 
even to the end of my Honourable friend's' speech r have been in some 

·doubt as to whether he WBS makIng an a.ppeal or whether he was making 
'8, demand. 

Ill. Prulden\: Or was he giving a threat. 

The llonourable Sir AleDn4er Ilgdd1man: . He i. giving A threat. 1 
think, however, that he hM s8t-isfieCl the main object ~ hi •• e~. He 
hae been able to deliver himself of a speech wliich I thmk he nnght not 
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(S" AleX8lliat Moddiman.1 
have been able otherwise to deliver himself of and. thereby he lQlfi no ~ 
tunity of doing so. Now, Sir, if it was intended as an appeal, I would 
suggest to the lHouse that it was not a fortunately worded one. If it was 
intended .... 

Kr. Il. A. oTlnDah: I have failed in my appeal. I made an appeal and 
I got a reply ~  the Honourable the Home Member. I have read Hs 
letter to the House. He has declined to meet my appeal. I therefore 
stand on my rights here. 

The Honourable Sir Ale:under lIuddiman: The Honourable Member, I 
understand, gives up that part of his ca.se which rests on an appeal. . 

Mr. ]I. A. Jlnnah: If the Honourable the Home Member is willing to 
reconsider the matter, I will appeal once more most gracefully. 
. 'l"JI.. Honourable Sir Aluander lIuddiman: I understand the Ronour-

able Member gives up that part of the case which rests on appeal . . . . 
Ilr. II. A . .J1nnah: I do not. I appeal again. ~ 

The Honourable SIr Alezander lIuddiman: . . .. having read thEl letter 
which I sent him. It expresses my views perfectly frankly and I have 
nothing whatever to withdraw in e ~ l'  to that letter. Again, it has been 
suggested that it is a reply to this formal notice which was given by Mr. 
Jinoah. The notice, Sir, is a Tormal notice whioh was given to the Presi-
dent, and oontains nc s ~esti  that he had any consultation with any 
part of the House or he wished to have any consultation with me or that 
he did anything or was going to do anything more than place the motion 
on the paper, and that he would endeavour to oal'l1'y it out. The notioe 11:1 
a formal notice. He says: "I intend moving that so-and-so should be· 
postponed. I intend further to move that the Demand be omitted." As 
regards the second part of that, it is obviously essential that he should give 
notioe because, if he did not give notice, he would n()t be able to move the 
motion. There is no suggestion that he was in correspondence or in cbu-
Iferenoe with any of the other gentlemen who sit in this House. The Hon-
ourable Member knows me very well and he knows also that I am always. 
accessible. The Honourable Pandit will bear me out when I say that 
!Whenever he wished to see me I always made myself accessi61e. It lit 
true tha.t owing to the unfortunate way in which the g.eneral discussion 
took place I was enabled to get a little ·of the recreation that I think I (le-
served, and I hope that nobody in this House will gnldge me that. I have 
met the point ~ appeal. The question whether this motion is in order 
is for you to decide and r am quite contenli to leave it in your hanal+) 
But if it is put to the (8'ouse I shall have to aivide the House agninst it. 

Khan ,abadur W. K. Bussanally(Sinrl: Muhammadan Rural): I have 
to SHY n. few words on this oceo,sion on the a.ppeal made by my Hon-
ourable fr.icnd, Mr. JinDnh. He quoted from your own speech last year 
RS to what, was said in t.he mat,tor of the pOFltponement. o·f certain Grants 
in that :t'ear uno trird toO bino you to t.he opinion which wa!'l eXpTElf,s"r]' 
then. There is one t,hing whieh I want to bring to VOtlr notioe and th>1t 
is th(' difference hrtween what, happened last yenr ann whnt. has hnppcuNl 
this year. The proposfll made IBt;lt yMr was made onc dny before. thnt 
theparticll]ar Grant be takcn up the next, day fu}.d discussed in the Home. 
s!") t.nnt'thl' 'whole Houso had not.ice. This veRr whatever mny hnve been 
the correspondence between my Honouroblc' friend l\fr. Jinnnh onA the 
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Government M'8mbers, we on this side know nothinQ of what transpired 
between them. We are now taken Iiy surprise by tlie proposal that Da-
ma.nd No. 28 be taken up to-day all of a sudden. We never expected tbaj 
this particular ~ t No. 28 would be taken up to-day. In fact, in the 
usual course of things One or two Grants are done in a day, 80 that wa 
cannot be expected to have come prepared with that particular Demand 
No 28. If the House decides that the Grant No. 28 be taken up to-dlY: 
we are entirely in the dark about that Grant and we can say nothing about' 
it or discuss it. I appeal to you before you deciae whether my Honourable 
friend Mr. Jinnah is in order to-day. I liave no objection to the Grant 
boeing taken up to-morrow because we will then have had a day's notice to 
come prepared. At any rate, to-day we on this side of the House, barring 
perhaps a few Members of Government, are entirely in the dark, and there-
fore I appeal to you to take that matter into consideration before you decide-
the point. , 

The Rev. Dr. B. II. KacphaU (Madras: European): r wish to protest 
against the idea put forward by my Honourar-Ie friend, Mr. Jinnah, that 
this Assembly should be omnipotent and be able at nny moment to take 
up anything and have it voted upon. As to this particular Demand, I 
do not care in the least in what 'order it is taken up, but r do think 
lVIr. Jinnah's proposal raises a very serious constitutional question. It 
may not be so at the present time, but in the days to come it may be 
very serious that a popular assembly should have the right to change the 
order of l:usiness at any moment ,and without due notice decide upon ~ 
question by a snap vote and make a change because t,here happens 
to be at the time a majority on one side. It is, as I have said, e. a~te  
of indifference to me whether we vote on this particular Demand or cn 
that Demand now, rut I do think that the matter is extremely important 
from thc constitutional point of view. Moreover, my Honourable friend 
Mr. Jinnah has not given us one single reason why the order should 6e 
changed. 

Ill. President: The Honouraole Member from Bombav desires that 
Demand No. 28 should be discussed first. He suggests in "the first place 
that if pORsi_Ie it should be done by common consent. By common 
consent I believe he menns the consent of a majority of the Members, f 
the House, Government and the Chair. So far as t,he Chair is cODCf-med, 
it is always anxious and willing to meet the convenienco of the House. 
No a,ppesl from the Honourable Member is required for ~ t s~. 
If the Chair is convinced t,hat the ma.jority of the House deRU'es 1\ parh-
cular course it is ,always i li ~ to meet them. But the difficulty is, as 
!mggested by t,he Honourablo Member fl'om Bomhn.y, the i i ~t  raised 
bv Government. If Government RgreE' to the course proposed by the 
HononraUe Member from Bombny n.nd if the Chair is satisfied that (\ 
majority of the Members of the ROUfIB desire that course to be adopted. 
t,hero ~ t be the slightest difficulty. I find, however, that the Govern-
ment are not willing to meet the Honourable Member from BombBY on 
the ground Rtnt('cl by the Honourahle 1'ho. Home e ~e  .. Under the'J8 
circumst.ances it. is not possible for the Chlllr to do anythmg 1ll the ma.tlcr. 
Of conrse. the Chair Clln alwaYA udviAc Government, to take up ,R reason-
atln nttitude in nIl matters. In thiR mat.ter O]flO I t~l  advifle th('m. 
if tliev are satisfied thAt Member!> of t,hiR HouRe rle8ire a pn.rticulnr 
courRe' to be adopted, t,o meet their wishes. If the Rouse thinks thnt 
the Government, nre unrrasonable, the House hRs always the e e~  in 
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[Mr. Prcsidlmt.] 
its own' hands, and that is to ,adjourn every item' when it comes for dis-
-cussion by its. vote and thus bring up Demund No. 28, for discussion. 
That is 8 remedy which Goverrunent know very well' the non·official 
Members have in their hands and I do not think that Government would 
be so unreasonable ·as to compel non· official Members to resort to that 
course if the Government are satisfied that there is a strong feeling in the 
House to t ~ e up Demund No. 28 first. But the difficulty is to find out 
whether such a feeling really exists. That is the difficulty which faces 
hoth the Chair ailil the Government. (Some Honourable Member8: 
"Divide the House. Take the vote of the House.") 

As regards the second point raised by the Honourable Member from 
Bombay, numely, if the Government do not give their consent to take up 
Demand No. 28 first, he has a right to make 6 motion in that behalf and 

. divide the Bouae on it, I am afraid I must rule against the Honoura.ble 
Member. On non·official days the' order of [usiness is determined by 
ballot and the House has no power to chnnge that order by its vot.e. Any 
Member in whose name nny motion is put down according to the result 
of the ballot is entitled to movo it in thn.t order. Tha,t mot,ion becomes 
the property of the House after it is actually moved ond the Rouse is then 
entitled to ,adjourn its further considern.tion. (SiT Ham Singh GOUT: "That 
is on Hccount of the ballot.' ') Similllrly on a Government day it is Gov-

.. emment who are in chnrge of the business of the day and thev arrange the 
order in which that business is to be taken up. Once any motIon set down 
'is moved, it becomes the property of the House ond further consideration 
~ it could be adjoUl:ned by the vote of the Bouse. It is, therefore, open 

to the Honourable Member from BomhflY or any other Member of this 
House when the first Demand is moved to get up and say, "I move the 
adjournment of t.he debate on this Demond" and to make similar motions 
with regard t,o auhsoquent Demands till Demand No. 28 is reached. Rllt 
it is op'en to him or to nny other Mem\;er of this House to move 
directly thnt ony particular Dcmand be taken up first, for discussion. 
Therefore I rule that the motion of the H6nourable Member froin Bombay 
is out of order. 

·Mr. M. A. Jinnah:Will you allow me to make my posititn cleAr? I 
entirely bo\v to your ruling. May I fisk you, Sir, AS Boon RS thp Demand 
under Customs is moved, to give me pennission formally to move the 
adjournment of the consideration of thnt Demand, and I want tlie House 
to be divided on tha,t in order to take It vote.' That I am entitled to do 
according to your ruling, and I am prepnred to do thnt and wait. 

DEMAND No. 16-CUSTOMS. 

The J![onourable Sir Bull Blackett: I beg to move; 
"That a 811m not Bxceeding Re. 71,84,000 be grr.nted to the Governor General in 

'Council to d!lfray th!loharp;es which will come in course of payment during the year 
-ending the 31st day of March, 1927, in respect of • Customs '." 

-Ill'. K. A. llDnah: I formally move that the consideration of this 
'motion be adjourned. I do not wish to repeat any.thing which I have 
already aajd. I will only meet one point that the Honoursble Meml:er 

-.' ' - It ". 
*Speecb not e ~  by the' BOIIoarable Member. 
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there made, that I have given no reason whatJOever why- I 'watltedithis 
:E\"xecuti'Ve Council Demand ~ be taken up fi·rst. (An H o'Mll.ra.bls M1Jmber: 
.. Convince him. ") . There are a.JItU uther Honourable Members who may 
want to know. 1 want to give the reason to the House quite frankly. 
We want to raise the question of thegeneraJ policy of the Govemment. 
We ~t to pass a vote of. censure .on the Government. .. ndthe most 
appropriate Grant for that will be the. Executive Oouncil Grant. Bir, I 
will quote again the language of the Leader of the House&lld I will point 
out· that he himself recognised it by an arrangement. I will only read' 
five lines of his speech last J<tear. This is what he said: 

It Sir, the Demand before the House is Demand No. 28 which deal, with one of' 
the most. important of the Demands, the toor expenses of the ~ D  GeneraI'll' 
C9Uncil. That, .Sir, haa been made, oertainly witoh the connivance, if DOt with the 
oonsent of the Gov.ernment, the ground for the general examinatioD. of the policy of 
Government. I have been told tbat the vote tbat has been moved by my Honourable 
friend, Pa,ndit Motilal Nehru, ia a vote of censure on Gavernment and that It haa been: 
taken. up as such on all a!des of the House. The House baa arraigned at its liar, under-
the name of the travelhng expellles of the Governor General's CouDcil, the 'general' 
policy of that body.'" 

That is the reason why I desire that this Grant should be taken up fint 
and I want to make that the beginning I::efore I deal with the rest of the 
Grant before this House. I therefore insist upon this and shall certainly 
ask for 0. division o! this House. 

'!'he Honourable Sir Aleunder Ku4cUmaD: I do not propose to weary 
the House with 0. long speech on this motion for adjournment. nthe 
occasion were an ordinary one, I should be willing to meet the wishes of 
the majority or a very considerable number of this House. This, however, 
raises a question of considerable oonstitutional importnnce. My Honour-
able friend says that. be desires that a constitutional debate should take 
place on the travelling allowances of members of the Executive Counoil. 
What he really intends to do is to endeavour to induce the House to 
refuse supplies and if that is the case, what l:etter opportunity lias he 
got than the Demand under Customs? He thinks he will get some 
ta.cticaladvantage by adopting the course he has in view. On the last 
occasion when I agreed to a change of .the ordor .of the Grants I must 
remind the House of the circumstances. It WB8 on the lnst day of the 
debate. It was the desire of . the House that we should have a con-
stitutional debate and I e a ~e t e order of one GTllnt only. If it is 
the desire of my Honourable friend to censure Government, he can IIBtisfy 
it by rejecting the Customs rather thnn by refusing the travelling expenses 
of my Honourable oolleagues. If it a~ a question of .'t e~  salary, it 
might be another matter. Therefore, SIr, ,nt, the constitutIonal debate 
can take pla.oe just as easily on Grant No. 16, and as it. is first on the 
list of business, I oppose my Honoura\:;le friend's motion. 

PandJt .otUal NehrU (Cwes of the United Provinces:' Non-Muham-
madan Urban): It is time that I make the position of this side of the 
House cleo.r It is perfectly imma.terial to us wha.t Demand for Grant 
is taken up ·first. We are here under a manda.te to-day with clear and 
specific instructions how to act, and these will apply to any Demand that 
is put forw'lU'd first. Therefore, if any division is as ~  for on t~is ques-
tion. which is quite immaterial to us, we sha.ll abstam from taking part 
in it. 
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*Kr. BlpID OhaadraPIl: I desire to say otily one word on this motion 
and, it is, this. We w,aht the Demand relating to ,the E%ecutiv,e Council 
to eome first because, as ·my -friend' and leader Mr. Jinnah has' said, we 
want to diacuss the gehera:! constitutional question. My HonoUrable friend 
the, Home Member has assured us that ,that question can be raised on 
Custom.' also but we han our difficulties in regard to Customs. We do 
not want, I for 'one personally do not want, to throw out the whole 
Customs Demand. (An Honourable Member: "Why?") For this simple 
reason that the Government in that CBse may restore some and refuse to 
restore others. For this reason I think, it is only fair that we should be 
allowed an opportunity, as we had ]6St year, of raising the constitutionsl 
issue not upon CustODlS or .any other Demand but upon. .the particul&1' 
Demand which has been. referred to by 1T!y friend Mr. JinnBh. We lmow 
what is passing in the minds of my friends opposite, and the House ought 
also to understand the tactics of the Government-how they want to pu' 
us in B diffioulty ;8nd I hope, ~ e sta i  the tactics of the Govern-
ment, the House will decide to support my friend the Honourable 
Mr. Jinnah. 

Dr. E. G. LoIlobre (Bombay Central Division: Non-Muhammadan 
Rural): I am afraid the 'l'reasury Benches have been putting us in. & fix. 
The HOnourable the Home Member ba.s expressed the view tha.t the con· 
stitutional issue can be dealt with by 8 refusal of supplies. Does he wish 
to see the House throw out the whole Grant l:yputting the Customs 
Grant first? I should as well like to know if he considers a. cut in the 
£1'8t Demand, the Customs Grant, sufficient to express the constitutional 
issue. I am sorry we are missing the issue. It is therefore extremely 
desirable that Government should do justice to the House and allow the 
Grant 8S requested by Mr. Jinnah to be discussed first; or else the Honour-
able the Home Menlber puts the House and other Members in 8 position 
in which we have no other alternative but to refuse supplies. It is the 
Government who put us in tha.t position. That is the warning I want 
to give him. 

Mr. Pruldeut: The question is: 

.. That the further discussion of this motion be now adjoW1led." 

• 

The Assembly divided: 

Abdul Haye, Mr. 
Abul Kuem, Maulvi 
Ahmad .Ali Khan, Mr. 
Aiyangar, 1\Ir. K. Rarna. 
Ariff, ~. Yacoob C. 
Chanda. :Mr. Kamini Kumar. 
Daa. MI'. B. 
Datta. Dr. S, K. 
D~  Mr. R. M. "j 
~a  Ali Kh&D, Raja. 

Ohose, Mr. S. C. 
Obulal'll Abba!<. Sayyad. 
GhlUBIB ilari, KIIan Bahadur. 
Gour, Sir Bari Singli. 

AYI8-29. 
Hyder, Dr. L. K. 
Ismail Khan, Mr. 
Jeel&ni, Haji S. A. K. 
Jinuah, Mr. M. A. 
Joshi. Mr. N. M. 
Makan, Khan Sahib M. E. 
Mutalik, Sardar V. N. 
Neogy. Mr. K. C. 
Pal, Mr. Bipin Chandra. 
Ramachandra Rao, Diwan Babadur K. 
SlLdiq Hasan, Mr. S. 
Talatuley, Mr. B. D. 
Venkatapatiraju, Yr. B. 
Visbinda6<, :Mr. Harchandrai. 
Yakub, Maulvl. ~lI a a  

·Speeeh not e t~  hy the HOIlOlll'able Member. 
('t' 
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..Abdul QaiyDm, Nawab Sir Sah:bada. 
..Aiyer, Sir P. S. Siv ... ~. 
Atiab Khan, Captain.' 
.Akram HUl8ain, Prince A.. lI. M. 
.Bajpai, Mr. R. 8. ' . 
. Bllore, Mr, J. W. . 
Blackett, The Honourable Sir BU=J. 
. Bray, Sir Deny •. 
Rurdon, Mr. E. 
oCalvert, Mr. H. 
<Clow, Mr. A. G. 
Cooke, Mr. H. G. 
Dal8.l, Bardar B. A. 
Donovan, Mr. J. T. 
·Gidney, Lieut.·Colonel H. A.. J. 
{Jordon, Mr. R. G. 
Graham, Mr. L 
HezleR. Mr. J. 
:Hira SinlJh Brar, Sardar &hr.clur 

Captam. 
Huiison, Mr. W. F. 
Husaanally, Khan Bahadar W. K 
lnnes, The Honoareble Sir CharI •• 
Jatar, Mr. K. S. 

The motion was negatived. 

Lloyd, Mr. A.. H. 
M:acphail, The Rev. Dr •. E. .11 • 
it ~~~~e Honourable Sir llhupendra 

Muddimalf, The Honourable Sir 
A,lell:aud ... 

Muhammad Ismail, Kban, Babdur 
Saiyi\i. 

Naida, Rao 'Banadur M. C. ' 
·Neave, Mr. B.:a. 
Owenl,Liev.t.. -Col •. JJ'. O. 
RahmaQ, Khan Bahr.clur A. 
Ro.jNarain, Rai Bahadur. 
Rau, Mr. P. R. 

Beddi, Mr. K. Venkaw8lll&Uo. 
Roffey, Mr. E. B. 
Barda, Rai Sahib M. HarbijM. 
Singh, Rai Babadar 8. N. 
Singh, Baj_ 'Raithunandan Pruad. 
Tonkil\lOD, Mr. 11. 
Vernon, Mr. H. A. lJ. 
Vijayaraghavacharyar, Sir Tim-

valangacli. 
Wajihaddin, Haji. 

Pandit KotUa11fihru: Sir, this is the third and the last. occasion in the 
life of this Assembly for Honourable Members to treat the Treasury 
Benches with the annual feast of grievances. 

The Bonourable Sir BuU Blackett: Sir, r risc to a point of order. I 
would like to know whether the Honourable Member is moving the motion 
which does not stand on the paper, of which we have only had recent 
noticl!, that the demand be omitted. I feel that I am entitled to object 
to that motion being put. in view of the fact that we have had such short 
notice and the result of its being carried would be that the questions 
tha.t are raised in the other motions that had priority over it would not be 
discussed; nnd in particular I should be left not knowing why Its. 101 
was to bo cut owing to the ineffioient administration of Customs. I think 
that is not a position in which I should be left. 

Kr. President: I think the Honourable Member is making a general 
f'tatement as to the 'Position of his pnrty, in regard to all the Demands for 
Grants. 

The Honourable Sir Bull Blackett: Then he is not moving the motion? 
Pandlt KoWal .ehru: No, I am not moving the motion. Sir, I was 

talking of the nnnual feast of grievances which is provided by the vicious 
"ystem of government under which we ha.ve the misfortune to live, and 
I WIlS going to say that this is the third and the last occasion in the life 
of ihis Assembly which gives an opportunity to Honourable Members to 
provide that fcast for the delectation of the Treasury Benches. Sir, the 
system itself is II. perennial grievance, and therefore it is not· necessary 
for this House to pick and choose from among the Demands which ba.ve 
been la.id before U8.. As I intimated to the HOD8e, we are bere to-day 
under a mandate. pur instructiona are quite c1earand precise, and., it 
is under these instructions that 1 crave your indulgence to permit me to 
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[Pandit MotHal Nehru.] 
make a. statement. We have on' the' two previous occasions taken part 
in the discussion on the .Budget. W etold thtl· BlIitish Government 'that, 
we rei.d'to be consenting 'patties to the administmtion which haS been 
futdtld: :llpoJiagainst our will. We took, theapport'uril..ty to, convey s. 
~l a e . to the people of the :United Kingdom that, unless that system 
was changed Bccording ·to the wishes of the people of Indi&, . there would 
be n6 contentment in this country. Tha'rniessage, Sir, has so far qeen 
unheeded; .and the la-test utterances of high and responsible ,Members of 
the Government have shoWllthe utter futility of Bny further action that 
can be taken in this House. We' come here to-day under a dtl'finite mandate 
to deliver to'the Government· the message of 'the Indian National Con-
gress. For that purpose we a'Vail ourselves of the rules of procedure, a.nd 
I taket.heliberty to rille on the motion which has been made by my 
Honourable friend, Sir Basil Blackett. The message of the Indian', 
National' Congress to the 'Govemment and its mandate to us are embodied 
in t is~s l ti  which was passed by the All-India Congress Committee' 
only the day befciPe yesterday: . 

II This meeting, having takenmto consideratiOn the pronouncements made In the' 
Oouncil of State and the Legislative Assembly uy the Governor General and the Home' 
Member and referred td in the Report of the Special Committee, is <If opinion that 
the insistence of the Secretary of State and the Government of India on full ~ a  

tion by the representatives of the people under existing cotlditiOns clearly'domonstrates 
the intention of the Government to coerce the nation into. fIoIIj,et au,bmiltioll without 
making any advance on the present ·vicious system of Government. The' Committee· 
therefore has no option hut to adopt the recommendations .of· the Special Committee-I and to call npon the Swarajist Memhersof the various Leftislatures to follow the course I laid down in the Resolution (herein quoted) of the IndIan National Congress p&88ed: 
at Cawnpore. _. ,  . 

• This Committee hereby calls upon the Swaraj Party in the .Assembly to Jeavetheir" 
seats after raising the oonstitutional issue once again on the first. motion on the ~  
March. This Committee hereby calls upon the Swarajist Members of all the Legislatures 
to: conform to the other directions contained in the said Resolution of the CongreslI 
and to engage themse1vell in carrying out the programme herein.fter laid down' ... 

I need not trouble the House with the programme which has been' 
laid down, and confine myself to the mandate which I have just read. 
We are here to act on that mandate, and you will BOOn hear, Sir, that 
we ,are acting on the rest of the programme, I crave the indulgence of' 
the HOllse to state briefly what has led to the action we are taking. As 
T have said, we took part in the budget debates of the last two years. 
We did this on the time-honoured principle of "grievances before supplies". 
The TreA.sury Benches rcplied by piling up upon us all the obloquy and 
ridicule which they could, for presuminll. to use a weapon which we had 
not the strength to wield. After subjeoting generations of the people to 
" long· continued process of emasculation, they took Q cruel delight in 
reminding them that they were helpless A.nd could not enforce their rights 
as free men could do. Well, Sir. we admit that at present we cannot; 
the Govel'llment. are welcome to derive such consolation as they may from· 
that fact and to gloat. over our helplessness. They are welcome to jubilate 
over their own shame. But however much we may be enfeebled in body. 
OUl' soul, 'tormented as it i!\, haA never been and will never be killed t 
Your much-boMted Reforms are not acceptable to us, and we e.PalI not 
have them. We said 80 before they came into ope!'ation. We refuBf'd 
to have anything to do with them when they were first put into olleration. 
The ~ e t replied by repression' ana oppression of an unprecedented' 
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magnitude. During the first' period of the operation of the so-called 
Refomls,thouslmds .ofour-best men were ruthlessly locked up in jaijs 
uridervariou8 pretexts,' They bore it all piltientlyftnd eourageouslv. 
'Then came the second period. Some of those who had abstained from 
comillg into the Councils during the first period made up their minds t,o 
enter them when the second period began. This they did' with the double 
()bject of testing the bona fide8 of the Government a ~ i  their 
detcrIpinatioll not to rest till th.ey achieved what was their due. And 
what did they do? I. who was honoured by t s~ who entered the 
Assembl:v by being elected as their Leader, began by making this hunii-
liating confesson to the House. What I said ,was :, 

" We have come here to do something which we han not 'been ,doing 10 far. Sir, 
we. have coine here to ofi'l'r our co-operation, I1on-co-operato18 as we are, it you wlll \lar. 
to co·operate with us. That is why we are here.". ; 

I call this a humiliating confession advisedly and I wish I could cOl1'Vey 
to tho House even R "ery faint idea. of what I felt when I uttered tb08El 
words .. But the words were well-oonsidered and carefully weighed before 
they were uttered. The humiliation involved was of my own Reeking. 
1 sought it and I got it. But the tragedy conveyednoles90nto the un-
'feeling. stonehenrts of thebureRucracy.· Tliey' rejoiced' at What they' 
~ si e e  our weakness and tried to rub it in.' But they fa.i1ed to ttlke 
note of the sentence which followed the one that I hli'tlejust read: It 
runs thus: 1 

.. If you agree to have it " 

.-referring to oo-operation-

... we are your men. But if you do not, we shall like men mnd upon our righi •.. d 
·continue to be non·co-operators ... 

Sir, t,he co-operation we offered has been contemptuously rejected and. 
it is time for us to think·of other ways to atlhieve our object. I shall not 
trouble the House with the details of what 'followed. They mURt he fresh 
in the memory of H()D()l1t'9.ble Members. Fi1'8t came a departmental 
inquiry and then another more or less public, which is known as the 
Muddiman Inquiry. The l&st inquiry culminated in a Majority and 8 
Minority Report. These reports have been tho subject of consideration 
and important pronouncements by responsible Members of the Govern-
ment, by the Secretary of State, the Governor General and by my friend. 
'~ e Honourable the Horne Mer.nher. They have hf'en fully disco8sed in 
thi!! Houl'Je and ~ e Resolution of theBth of Septetnber laflt was the result 
of the e i ~ atii  by this House: Then, Sir, we waited and waited. 
We were told from time to time that the tIllLtt.er wllsrf',ceiving thf'gl'ellt 

l~ e a.ti  the careful thought" that it, deserved and that in t ~ fuhle!!!1 
of. t,ime the Secrflilarv of State and the Go'Vernor General would announce 
their flnal dpciRioo«.· Now, llpt.o the 21st. of January last, my Honour-
able friend t.he Home Member, when hellnswered eJertl\in (fllel'ltions, WI'UlI 
in the sllmewaiting'frflme of mind. The question l!I8ked' of him by Mr. 
-Gay& ,Pr9.Bad WB8 :'; 

. ,  . . .. -. . , ' I' ~ 

. ",?il1 the ~ ve ~t kindly fttate what ~ l ~ . ii an1. they haw arrlwd at 
rllftrdmlf: the 'mflfftdmeiltllaslf!dby the LeltlRlative AS8enibry on' the 8th ~lII e  
'1916. qn thfJM"dtlimn' Committee RtIport!. H.,et1M!y'· ~ti. '  ~ llt.  . to ithe . 
~  of Rt.t ... In!' India; if 10. when, and are Government prep&l'8d to 'lay .. oopjr 
-<of it on the .. ble!" 
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TheJ,"e W!'Il"e other ~ ti l s of the same kind. I have read one to show 

the. l .t ~ of them aU. I will now read the answer given by the Honour .. 
~e the Home Member. He answered all these questions together. He 
said: 

.. As was stated by His Exoellen'Cy the Governor General in his valedictory speeclr 
on the occasion of the dissolution of the first COWlcil of State, it wal and remaina the 
intention of the Government of India to formulate their oonclUllions on the debates. 
in both House! on the Reforms Inquiry Committee. No despatch to the Secretary of 
State has yet been issued, and though the subject has been disoussed the Government 
of India al'1l not yet prepared to arrive at a decision on a maiter of the ~eat t 
importance, on which it is essential that the Government should have ample time for 
the fllllest consideration." 
Sir,. this was in answer to the question which was Bsked as to what Wtu· 
being done on the Uesolution passed by this House and the matter is 
here said to be "of the greatest importance on which it is essential that the 
Government should hfwe ample time for the fullest consideration". It 
would strike the ordinary reader, 8S it struck t,his House at the 
time, that the Government were yet in the early stages of their-
consideration of this matter, this most important matter, and that 
the .. ample time" that was required would extend to some' 
months. But what do we find? In les8 than a month, the' 
matter came up before the Council of State, and there a Swarajist 
Member, Seth Govind Das, moved an amendment to the Resolu-· 
tion of the Honourable Mr. Sethna asking for a Royal Commission earlier' 
than at the time nppointed in t.he Statute. The amendment "of the ·Honour· 
able Seth Govind Das was t.hat nction be taken hy the Government on th·) 
Resolution of the Assembly at the earliest possible moment. Now, what; 
was it thnt my friend, the Honourable the Home Member, said in that 
House? I wilT only read one passage which is enough for my purposes. 
H~ said: 

" 
•• On this amendment I am in .. position to give the oonaidered opinion of the' 

Government of lndia.'l . . , 
Remember the amendment was to take action under the Re80lutionpassed' 
by t~eAsse l t only on the 18th of February 1924 but also that. of 
the 8tho£ Septeml:er 1925. On the 21st of January the Government were-
41 deep meditation, engaged in consulting the members of. the BritIsh-
Cabinet, and they did not know where they were. But on the 18th or 
l.<'ebruary the mind of the Government was made up on this amendment 
which was none other than the ~es l ti  pB8sedby this Assembly .. Thel 
Honoqrable the Home Member said: 

.. I am in a position to 'give the oonilidered opinion of the Government of India .. 
It was brought forward irSeptember_ We .ooPllider,ed it . then and .we put forward the-

vi~i  opinlo:n of the Government of .India then, . V!& hav" considered i,t i~ e then 
and after the debau. .. in both Chambers' I have authorIty to Ray that the Government.. 
of In8ia are una hIe to mAke any such recommendation to Hi, Majesty's o<>vernment in' 
the terms of the amendment." 
(An Honourable M(Jmber: .. Shame. ") Within this short period of less: 
than 0. montb,the Government of India came to the final conclusion on 
that Reso.lution. . What they were unable. to achieve itt six monthsWt\I4' 
accomplished in this period of less than a mont.h. Can the answer given 
on the 21st January, examined in the light of the statement made Oh t.he.· 

lfM. 18th of Fehruary, be called an honest one? Is itconceivahle 
, .',.;1" that. the Government were absolutely blank on . the ,21st ()f 

Jf1!liuary and some new light suddenly dawned upoathem l i ~ the shortt.' 
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interval between that da.te and the 18th Februarywhicb enabled them 
to come to final decisions in the matter? And what were the decisions? 
They were' the self-sattle decisions which under the name of provlsionaL 
opinions had been announced from time to time by theSeeretaty of Statt) 
8Ild by the Governor General sndof which the key note was: .. Co-operate-
with us fully and then we will consider what more we can do for you". 
Sir, we are not children; and the Government know very well how far it 
is possible for this section of the House to go with them on the road to 
full co-operation. Thelste Mr. C. R. Das offered generous terms for 
honourable co-operation. Government rejected them.· And what was it 
that we have been doing in this House? I say that it amounts to tha 
fullest oo-operation that we Swarajists are capable of under existing COil-
ditions. '1'he reports -of the proceedings of the House and of its Com-
mittees will amply bear out what I am saying. Sir, we strained our 
oapacity to co-operate to the breaking point. But none so blind as those 
who will not see: not that they could not see; they saw that no more was 
possible and yet in the utterances to which I have referred more and 
more was expected. We were threatened thati, unless it was the fullellt 
oo-operation in the sense of working all the details of these RefonIls with-
out 'Sny demur, and doing 8S the Government told ml to do, unless we 
put ourselves in that submissive frame of mind, nothing further woul.! 
be done for us .. Have the Government done anything to deserve ~ e 

full co-operation they demand 'I A measure of co.opemtion, however 
small, was admittedly given even by this section of the House to the 
Government. This has been acknowledged in the utterances I have 
referred to but it was, taken only as a sign of better things to com&-more 

e a~i  to come. What the Government have done to deserve it ill 
that they have repeatelily)louted the opinions of this House, the considered 
l'tesolutions of this House, the Bills that were passed by great majolTitielr 
in this Rouse. They have passed laws by certification which have been 
aptly descrihed AS lawlef;js.!aws. This is wha.t they have . done. This 
Af;lsernbly CRrne into ,being just. before the Labour Government came into 
power. What was the first fruit of it? An Ordinance was passed shut,· 
ti ~ up somo of the. noblest sons of India without trial in Jails. Thoi!<J 
sons of ~ nre till roHinA' in jail!!. This House passed a motion of 
Rdjoumrnent only the other day in which atientjon was called to the ill-
t eat e ~  the cmlPI treatment to which the. detenl'ls were subjected. (An 
Hon()1irrible Member on. the Government IJenchelJ: .. Question. ") If 
that isque9t.ioned, then I say that nothing will appeal tothEi Government 
B(mehes. What W'M the meBning of the extract read in this House frorn 
t}leevldence which Colonel Mulvany gave before the .Tails Committee? 

fte Hoaour&bl. 'Sir BuU Blaekett: That did not explain why they 
went 6n hunger-strike. We did not know. . 

Pandtt Motllallfehru: Why, beCAuse every man ill judged.bv bis ante· 
cedents and we know your Bnt,ecedents. These ~ te e e ts have been 
descrihed hv yOUI' own countryman', a cc)untrvmAn ngflinllt whom :v()u 
cann.ot po!!sibly lIay that he has not told. the truth. B'1\.fI Colonel MIlJovanv 
at.t;ed or not sta.tedtbe truth? Wall he a liar? (An HOMW'nble M.mber 
on th." Government Bench.es: fI Yes. ") (IAla La;f)at R.U: .. Ancl ynt1 are 
not I") (An llonll'Urable Member: "Who is theliai?") WAS the person 
wbo suggested 8· i~ !ieport to (Alonel Mulvany a, Ieset!' ~ia  .or ~atel' 
li~  than he ~AII aCQOrding to you? III thAt not a fact 1 Have you had 
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the ~ a et  deny that Colonel Mulvany was instructed t s~  lying 
~  perjured report? There are those instructions in black and white and 
YOIl now,pehinq the back of an Englishman, your own countryman, have-
the audacity to SIlY that he is I\. liar. (CrillB of " Shame. ") I know that 
in. ~e  to ~ai ta.i  your grip on this. country you will do anything, you 
WIll go, t.o, any length; you will even desert your own countrymen. . 

NQw, what are·the other favours bestowed by you 'Upon India? There. 
WIlS first the Lee loot. After taking the Lee loot, you gave some eye-
washes. An announcement WfiS made the other day by His Excellency 
the Commander·in-Chief of a Royal Indian Navy. It seemed indeed to be 
something very grand 1,0 have the Royal Inruan Na.vy that was coming to 
us even before our right ofontering the Annywas conceded, even before 
the Skeen Committee had succeeded in exploring IlvenueBfor the supply 
-of t.en men from the whole length and bret\dthof India to fill' teD 
'Vooallllies-not in the Commissioned ranks, but for training at Sllndhurst:' 
they were hard put to find theM ten men; but they find no difficulty in 
making !Ion announcement that Indio. is to have a noyal Navy of its 
own. Well, yes: just 88 India has an Army of its own; and when' you 
look at the terms of the aonouncement ann work it a:ll out, God onh' 
knows whether within a hundred years we will have even a tenth part of 
that N BVy lllQnned by Indians. That is the announcement. ' 

'l'hen there is the Royal Commission on Agriculture. A very te ~t
ing announcement indeed. In a. country which has agriculture as dis 
I!Itaple industry, and depends solely upon it, anything t,o improve the 
industry would he welcome news to all classes of the public. . Of course 
the CommiS'Bion is coming. We shall know w1!at good it will do when it; 
bas come .and gone; but we know enough from the reservation of mattem 
which are not to be within its jurisdiction to foresee that it is not to be 
anything 'Very grl!md or 0. thing which will can'f us very far. . . 

Sir, I do not propose to go into other matters. They have been fully 
discussed on the floor of this House. I do not wish to exhaust the list 
·of t,he gnevllnces of the public or of the wrongs inflicted, by the ve ~ 

ment. They are all to be found in the reports of the debates in this Hou$8, 
and Bra public property, but I should like to call attention to one .p.lI.Ils&ge 
in the statement which was made by Lord Birkenhead in the House of. 
Loros, the famous statement on the Reforms. That Btatement a ~ 

fully discussed on the floor of this Rousf" and quoted from in the speecbes 
of the Governor General delivered  from time 00 time, Bnd His Excellency'S 
inaugural adllresses in this Assemblv and in the Council of State. I 
do not, wi8hto comment on those RJ)eOObe8:t.o-d&y, but Ido wiahto notice 
this remllrkBble pBBsageoccurring in the speech; of Lord Birkenhead. He 
tlsys: 

II .We :ahan not l' ive t~  from it~ high obligati0!1R." 

_high,obligationa of wha.t? Of the Preamble to the. AOt-

.. Wesha1! not he 'diverted from its high ,obllg/lUons by the tactics of reatleeii 
inr;lIiti.iIee. The door of a e e a~i  ill nclt open. to me1l1lCle; Still 1ealt'larl it be lIt.ormed 
lIy v~e e ". . 

("''1{oor, hear" ~t  the '\ e ~e ~ e~ es N t t~ 'all "erY 
well' for I~ t  'Tiirkerihead t6 .have· thuilderea. forth thOse words, a.na 
lor the Benches . opposite tt'l applaud therri and ! shout •• heat, 
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:bear", but who in the world eyer tried t a el~ a.~e  reforms b§' menace, 
by threat ·or. by. fiolerice? You w,ill. 8lliy:there tl.re . t i i l ~s i a. ie '  
secret consplraCles' and secret SocIeties; Surely when. Lord Blrk'enhead 
made that statement he was making it, on the demand by' tbi$House, and 
cnn it by any stretch of reasoning e a.i~ that t at' e~lt  waS' aeeorn,-
panied by any kind, of threat or menace ?As . for t.he. exuj'tence' of Bnarchl-
('.a) societies, I do not feel it hecessary t.O' go mto that questitm to-day. I 
have gODe into that question full:v, and I only warn you that Wyou do Trot 
tako ca.re, you will find the whole country from end to emJ hoheycombcll 
by th\?se anarchical societies.: Sir, violence of any Bart,' as . you lenow, so 
filr all my party 'is concerned, does not enter our et i~s. We r!!sort· ~ no 
menace or threat. We know th£l great power that thlS Government wield. 
We know au' own weaknesses. We knQ.w, that..in t~ prescnt·. st!o\te, of the 
country, rent as it is by communal discord li. isse si ~  civil dis'obe-
dience, our only possible weapon, is not available to us at present. But 
'fe' know also that it is equaliy,una'\la.Uingto. uato e aill ~t .. ~s a
ture /indin the other Legislatures of the countrya.,ny longer,·,We go Qut 
to-day llot. With the object of overthrowing this mighty Empire. We kJl<'w 
we cannot do so even if we wished it. We go out inlJill hwnility with. the 
confession of our failure to Achieve our object in this House on our lips. 
We should indeed ha.ve· done 80 much. earlier, but the superior diplomacy 
A~  tactics of the Government put us off from day to day. We never he-
lieved in theirprofessionl, b'lltwe ldMnOt,wiah to put oUl'iel\'iJs, cin the 
"Wrong, and we' waited tillaC'lea.r answer to our demand was· forthcoming. 
It has now come clear and crisp from my Honourable ie t ~ Home 
Member. There :is ; no IIIlIGre use for U8 here. We go out into the country 
to· seek the wftrage of the electorates &nce more .. We do not gi'Veup the 
fight We fully agree in the sentiment. contained in the linos misquoted. 
by Lord Birkenhead in the: statement to which I haive just referred. Th6Y 
Me quite opposite but not in the senae in which Lord Birkenhead uaea 
them, They run thus: 

.. He either fears his fate t.oo much 
Or his' ~e ts aTe 8111&11; . 
Who dares not put it to the touch 
To win or lose it an." 

W f3 ~ e no misgivings either ab()Ut . om..-f&ie l'.~  aesenB:. and we ~I  forth 
into the country to put it to the touch to win or to lose it all. We feel 
"that we have no further use for tliese s a i ti~i H a t e least we 
can do to vindicate the ~  and self·respect oj. tpe naticm is to get out 
of them Ilnd go bMk t~ the Muntryfrit work. In t'Mi 'oottmty we win try 
to devise thosfl sanctions which alone can compel any Government to ~ t 
t ~ demands of the people. l~ . .  ~ t~t t tt e ~~ tll.~ve " 
SUitable reply to. the truculent rejection of. OUT demlllIldsand will send us 
.again in larger numbers with a stronger m&lldate, and, God willing, with 
t,he sanction for l i i~ its aspirat,ions .and enforcing itscomma.nds. 
These ue the few remarb, Sir, that I wished to make in order to moke 
the positiQn of the Swaraj Partyclelu'., I now beg your permission to with. 
draw, and I call upon ,all a a a. is~ Members oJ. this House .~ follow me. 

(On the l. ~ of his .• e~li Pa.ndit MotilldNehl'!U "udall the Mem-
bers of the Swaraj Party walked out of the Chamber ill a body;) . 

e.~i  ~ ' t  •• ddtmM:Bir,.cJclo:.deIin .. w bow if 
my l ~ I. ~~e ~ ~ •• : ~ ~~ t ~ ~teee  leaviug.tM 
HOU8e-WltitOUt glVlDg me ROme opportunity ·of replying to the reUllU'ks that 
. . .  I r •• ,i I 
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[Sir Alexander Muddiman.] 
be h"smade beforofinally leaving this House. He has said that he is 
going to take bis desert, but, Sir, I fear greatly tha.t he is going into the 
desert. It is to me a., matter of considerable regret that in future these 
debates, and my own life in particular, will not te enlivened by remarks; 
from the opposite Benches. However, as a sincere well-wisher of India, 
I cannot help feeling thRt no good has been done to the cause which so 
many have at heart. Sir, I am old enough t.o remember many exoduses. 
I oa.nnot indeed remember the exodus from Egypt, but I do remember the 
exodus from the Calcutta Corporation. My Honourable friend, the Honour-
able Mr. Pal, also probably recollects that. I am one of those who believe' 
t.bat very little is done by exodus. I prefer t.o rely on Genesis. 

Dlwan Bahadur T. BaIlgacharlar (Madras City: Non-Muhammadan 
Urban): Except perhaps the exodus to the hills. 

The Honourable Sir Alezander Muddlman: Exodus to the hills. That, 
Sir, is a form of travelling I always enjoy as far as possible. Last year the 
House was somewhat unkind in endeavouring to deny me the travelling' 
allOwance togo there .... 

Kr. Blpin OhaDdra P&1: That exodus to which you referred, Sir ..... 

The Honourable Sir Aleu.ncier lIuddlman: It is essential that I should' 
make a few remarks on this question of refusal to further aid the House or' 
aid the Government in its deliberations. My Honourable friend the Pandit, 
whose benevolent countenance I shall miss very much indeed, has gone- out 
and has deprived this House of two very definite immediate services which 
I hoped he would have placed at our disposal. . The one is the Bpeech whioh 
we had all been waiting for on the Frontier Resolution and the other is 
bis assistance in the South. Af·riean debate. W 0 iSle deprived of thah, 
Sir, and I think many or tho Members of the H s~ will feel some distress 
on that account. 

Kaulvl Muhammad Yakub (Rohilkund and Rumaon Divisions: Muham-
madan Rural): They will return if the contingency arises. 

The Honourable Sir Alexander lIuddlman: I do not know whether my 
Honourable friend is more in the secrets of the Party than I am. I under-
stood the withdl'awal1;Qs droinite . 

• aulYl lI'uhamm" Yakub: That is in ,the Resolution passed at Cawn. 
pore. 

fte Honourable Sir Alexander Kudd1man: Mv Honourable friend seems 
to know mOre than I do. I endeavour to colleet what infonnation r can 
frQm speeches delivered in this HousE'. Now, Sir, it waR said that those 
who now unfortunately have left tiS lonely-and I feel lonely-left us be-
cause they hRd decided to come in for two' reasons-(l) to test the good' 
fiith of Government ,and (2) to tender ~ e ati . Sir, wQR that the lan-
guage that was employed when' they entered these Legislatures? 

(At this stage, RsiSahib Ha.rbil8sSa.rds came and ocoupied one of the' 
scats vacated by the SWBl'fljists.) 

1Ir. Pi'eAlent: Order; order. )16 :tHoncfurahid !,fember sb'Ould ~  
anyoftbe Benohes just vacated withllut tbe periillssiori' t ~ 'C ai . 
, ' . . . 
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Bai S&hib K. HarbU .. Sarda (Ajmer-Merwara: Generlj.l):. I .came bere 
at the request of the Secretary of the Legislative Assembly. lIe asked me 
to occupy this seat, and therefore I came here. 

Mr. L. Grliham (Secretary, Legislative Department): A personal ex-
planation is due from me, Sir. The Honourllble Member is deaf and I 
thought he might temporarily take that seat. 

(Rai Sahib M. Harbilas Sarda then vacated the seat he had occupied on 
the Swarajist Benohes.) .. . . 

'the Honourable Sir AleJ:uder KuddlmaD: I am sorry; Sir, that your 
ruling should deprive at least one Member of the House of the pleasure of 
listening to me. When I WBS interrupted I wa,s developing the point that 
in the speech we have just listened to, it was said tha.t the Party in ques-
tion Antered this House for a. double purpose, one of testing the good faith 
of the Government and the other of co-operating, or at ally ra.te co-operating 
within limits. Sir, my recollection of these ma.tters is always doubtful and 
I fear to attempt to state facts without verifying them. But my impres-
sion, which I think will be confirmed by the recollection of other MemberS' 
of this House, is that the avowed object with which the entry was made 
into the Councils was to destroy and not to construct. I recognise, and I 
recognise with interest, that it is impossible to associate with a House of 
this kind without developing constructive tendencies. I was extremely in-
terosted to see tha.t constructive work has been done in spite of those who 
!laid that nothing would induce them to do that work. It is by that, Sir, 
that advance will be made. I spea.k 8S B sincere friend of India-I at any 
rate and my bureauoratic friends who to my mind consider the best interests 
of I i~ esi e 1;(;> see this constitution worked. to its full. It is in· m.v 
judgment the only way by which you will advance. It haR been admitted 
to be the only way, and you cannot, in my judgment-right or wrong-go 
by any other path, and I should rise unqer a feeling of extreme discourage-
ment to-da,y did I not ;recollect that we are too close, too near to examina 
these matters critically. Weare inclined to attach too much import.,ance 
to what will be described, I fear, as a conten;Jptuous gesture but will finally 
be regarded 118 merely a pose, an attitude. We must take Q broader view. 
We must endofi,vour to look at these things from a somewhat more distfmt 
standpoint. What are the fRcts? In the first Assembly we hn4 none of 
that brand 'of thought. In the second Assembly, what bave we? For 21-
YeRrs, till the very verge ot tne dying of. the Session, we have this Party 
with us and I ha.ve Dot the faintest doubt that if all the sheep come. back 
from the wilderness, they will bo with. us jn .the third Session·,tillthe la.st 
day of that Session. My Honourable friend behind me interrupts, • 'They 
will walk out". No, Sir. Thev will not walk out. They will remain and 
they will co-operate, Bnd by doing that, they will have made the first ad, 
VB.nce, the first real step, towards the goal which all of us h&ve 80 muc.h at 
heart. 

(pandit MadaD Mohon Malaviya then rose in his ptsc,e.) 

JIr. Preatclellt: Does the Honourable Member desil;e to speak on this 
~i  . 

Sir Bad IlJlp:Goar (Ceatral Pm';'nces Hindi Divisions: Non-Muham-
madan); What is the motion, Sir? There iaDo motion before the HOua6. 
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Mr. Presldent: There is the motion moved by . the Finance Member. 

Pandit Kadan Kohan Kalaviya (Allahabad and Jha.nsi Divisions: Non-
Muhamma.dan HuraJ): I beg to ask, Sir, whether I am e.otitJed to offer 
any s~ vat i s on the observations which have heen made hy two Mem. 
herb of this House, Pandit Motilal Nehru and the Honourable Sir Alexander 
MuddiulIUl. 

Mr. President: The HllnoUTable Member may speak. 

Xr. K. A. Jinnah: I understood, Sir, that Pandit Motilal N ehm e.sked 
your permission, as a matter of special consideration to him, that he should 
be nllowed to make a statement and withdraw from this House. 1 submit, 
Sir, th1it we eRn only raise the constitutional question on the Executive 
·Ornnt and r have already given notice of a motion to that effect. There-
fore, sa far as this particular Grant is concerned, there is no motion on the 
paper which seeks the rejection of that Grant. 

lIr. President: Order, order. No motion for the rejection of tpat 
Grant is necessary. The Honourable Pandit Motilal Nehru has set the 
ball rolling and it is open to any other Momber to follow it up. If t ~ 
Mcmbl'rs choose to follow it lip and discuss the constitutional issue, they 
will not be entitled to raise the question again on any other motion. 

Paudit KadaD Kohau Kalaviya: Sir, it is a. matter of pa.in to me tha.t 
1 should have to speak at this moment on the issue .that has boen raised. 
I should have preferred not to' do so. 

The Honourable Sir BuU Blackett: On a point Of order, Sir. lshould 
like your ruling what constitutional issue we are discussing. We are dis> 
.cussing, as far as I know,the proposal for a certain number of lakhs to be 
.granted for Customs and there is ~  motion on that motion for its rejection. 

1Ir. Preat4ent: Honourable Members are entitled to follow up t,he 
,constitutional issue raised by Pandit MoWal Nehru without any motion .in 
t.hat behalf. 

IIr. II. A.. 31Dnah: According to the practice, Sir, you must state in your 
motion for a cut or rejection or omission the ground on which you will raise 
the debate. I do not find anything on the agenda.. 

Panc!it lI&dau lIohaJlllalavlya;: Sir, I am very sorry that I should have 
to speak on this motion, or rather on the observations which have heen 
laid before this House by my Honourable friend Pandit Motilal Nehru and 
thp Honourable Sir Alexander Muddiman. I feel, Sir, that the remarka 
made bv the Honourable Pandit MoWal Nehru deserved to be taken in a 
better Spirit than that in which they haY6 been taken by t,he Honourable 
the Home Member. It cannot be a. matter of satisfaction to the Govern-
ment or to the country that there should be such a. sharp and serious 
difference between the representatives of the peopleandibe ~ t e s of 
the Government. !tcannot be a matter of congratulation to the Govern. 
ment that so many of those who joined this Council should consider it 
their cluty now to retire ftom it. The HoboUl'8ble.he Houw. :Member has 
treated'the ma.tter loroewhat in. a spirit of ridicule. He ,talbd . of' the 
.exodus, of some of the famous exoduses in history. But here we have certain 



THB GENERAL BUDGBT-LIST OF DBMA.NDS. 

very plain and simple facts before us. They have been narrated in a. 
dignified manner by the Honourable Pandit Motilal Nehru which justify or 
at· any rate offer an explanation for thtl action which· he snd those who think 
with. him have taken. In view oL that statemclIt I think Government ought 
'Qriously to consider how far they have by their own action given strength. 
to those who believe that the Government do not really want co-operation. 
The: Honourable the Home Member questioned whether the Swarajists 
came here with the object of co-operating. I consider that, in the face of 
the very citlllr statement made by the Honourable Pandit Motilal Nehru on 
the first occasion when he put forward the· demand for constitutional reform 
in this House, and which he repeated to·day, it is not open to any Mem-
ber to raise a question about the motive of those who oame in with him. 
'fhey came to co-operate and they have given you the reasons why they feel: 
that co-operation is now fruitless. They may be right, they may be wrong,_ 
I do not agree with all that they do, I do not agree with all the opinions 
they expressed; but they have placed before this House the reasons why 
they have not been able to continue to work here, and I submit that in this 
situation Ii responsibility is cast upon the Government to consider whether· 
they have done all that they should have done in order to satisfy public· 
opinion. To-day these Members have left the House. They will go to the 
people to tell them that they have tried to work with the Government and 
that the Government have not responded to their co-operation. It is the 
duty of the Government to consider whether, in view of the repeated 
demands of this House, they should not take such action ~s should satisfy 
the country. On the questioll of further reforms practioally the entire 
body of Indian representatives in this House were united when the national 
demand was put forward in February, 1924. On the second occasion when 
the Majority Report of the Muddiman Committee was being considered, 
this Houso again expressed its opinion more fully by a large majority. In 
the face of tha,t expression of opinion by this  House, what have the Govern-
ment done to satisfy t.he people of this country? I submit that the Govern-
ment have not done their duty, and that they ought to adopt 8 better 
attitude and treat the expression of opinion such as we have had from the 
Honouruble Pandit Motilal Nehru and the action which he and his Party 
have solemnly and seriously taken, in a better spirit if they want to ha.vtt 
t.he good opinion of the people of this country in carrying on administration 
here. 

Mr. President: The Chair regr€!ts the circumstanpes whicli have neces-
sitated the withdrawal from this Chamber of the largest party in this House. 
Whether the crisis could have been averted or not bv tactful and wise 
haHdling is not a question on which the Chair is called upon to make any 
statement. The fact, however, remains that the House ceases to be reo 
presentative in the sense in which it was intended to be by the Govern-
ment of India Act, and it is for Government to consider how far t ~~s l  

continue this House or not. There is absolutely no doubt that t~ .s le 

bly, Il8 it if! constituted now, is merely there to register the decre. of the 
~e ' tive Government. It cannot be anything else and therefore it is for 
Government sf'lriously to consider how long they should allow this House 
to function. But so long as it is allowed to function I would advise Govern-
ment to bring forward only such business as is absolutely neeeBsary for the 
purpose of carrying on the administration and not to bring forward. any 
controversial measures. The Chair has a duty to see that the maohmery 
of the Govemment of India Act is not abused to the prejudice of the peop!e 
of this country and for that purpose the Chair p08sel8ell su1lioient powell JD-
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[Mr. President.] 
the shape of the adjournment of the House Bine die or in the shape ~ 

fusing to put any motion to the House. I hope and trust that the Govel'll-
ment wiIlsoact in carrying on the business of this Assembly hereafter thM 
the Chair will not beoompelled to resort to its extraordinary powers. I 
think it is n,ecesB&ry in the present atmosphere to adjourn this House till 
to-morrow morning at 11 0 ·clock. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
9th March, 1926. 
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